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CENTRAL ADMINISTRATIVE TRIBUNAL, GU'JAHATI BENCH. 

Original Application No. 334 of 2001. 

Date of Order : This the 21st day of May,2002. 

The Hon ble Mr Justice D.N.Chowdhury,VjceChajrn. 

The Hon'b].e Mr K.!(.Sharma.Admjnjstratije Member. 

Sri Pradip I(anti Roy, 
c/c Nanigopal Roy, 

P.O. It Darapur, Silchar-3 0  
Dist.Cachar, Assaj. 	 . . . Applicant 

By Advocate Sri A.K.GOSWaxnJ. 

-Wrsus- 

1. Union of India, 
represented by the Secretary, 
Ministry of Railways, Govt. of India, 
New Delhi-i. 

.2. The Chairman, 
Railway Recruitment Board, 
Station Road, Guwahati. 

3., General Manager(p), 
NJ.Railway. 
Maligaon,Guwahatjj. 	 . . . espondents. 

By Sri S.ngupta. Railway standing counsel. 

OR DER - _ 
I 	CHOWDHTJRY J.(V.C) 

This application under Section 19 of the Administrative 

Tribunals Act 1985 has arisen and is directed among others 

against the Notice dated 9.3 .2000 issued by the General 

Manager(p), N.F.Railway directing the applicant to show 

cause as to why the candidature as well as induction into 

the Railways to post of Apprentice Mechanics should not be 
cancelled. The applicant also sought for a direction on the 

respondents to provide him posting as Apprentice Mechanics 

2 • 	The basic facts relevant for the purpose of adjudica- 

tion are as cited below - 

The Railway authority vide Employment Notice No.1/96 

invited applications from diploma holders interalia for a few 

Contd • .2 
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posts of Apprentice Mechanics (DSL/Mechanical) vide memo 

dated 20.5.96 and the same Was re-advertised. The closing 

date of submission of applications was 31.5.1997. The 

qualificaton for the post of Apprentice Mechanic i.e. 

category 20 of the advertisement was Diploma in Mechanical 

Engineering. The applicant submitted his applicat.tons.for 

the post of Apprentice Mechanic (DSL/Mechanical) in pay 

scale of 1400-2300/- against the Employment Notice No. 

1/96, Category No.20 on 30.5.97 with a provisional certi-

ficate from the Principal, Silchar Polytechnique. Meherpur. 

District Cachar, Assam which mentioned that the applicant 

appeared in rineVI/Back final Diploma examination from 

the Institute in June 1995. Call letter cum Afmit Card 

for written t test was sent to the applicant stating 

31.8.97 as the date fixed for written test. On the strength 

of the result of the written test call letter for viva voce 

test held on 10.3 .98 was also sent vide notice dated 21.2.98. 

The applicant was empanelled for the post and thereafter 

sent for undergoing training at Training School.. New Bongai-

gaon alongwith other selected candidates for the post of 

JE/II/D/M. An office order was issued indicating the fact 

that the applicant was found medically fit in Class B I 

for appointment as Apprentice Mechanic with effect from 

the date of report to Principal Supervisor's Training 

Centre, New Bongaigeon on stipend of Rs.4500/- per month 

in the scale of.Rs.4500-'4625/- plus allowaes as admissible 

under existing rules to undergo 1V2 years training course. 

The concerned authority according advised the applicant. 

On completion of his training the applicant was spared by 

the InstItute with effect from 28.2.2000 and directed for 

further posting. Mcording bo applicant he reported the 

contd..3 
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authority for further posting and submitted the certificate 

of Completion of training. ithile things rested as such the 

impugned a show cause notice dated 9.3.2000 was issued. The 

full text of, which is re-produced below : 

"Railway Recruitment Board/OHY vide nploy-
merit Notice No.1/96 invited application 
from the Diploma holders to fill up few 
posts of Appr.Mechanics (D$L/Mechanical) and 
against the said notification you had 
submitted/sent your candidature for the 
said post. The last date for submission of 
application was 31.5.97 and condition of 
eligibility at NB(ii) was as under - 

'The candidate must have acquired the 
essential qualifications as laid down at 
the ti.me.of submission of application. 
Candidates who have yet to appear at the 
examination and whose results are withheld 
or not declared are not eligible to apply." 

On a complaint received by this Railway 
inquiry was made and it revealed that on 
the last date of submission of application 
you had not acquired Diploma in Mechanical 
Engineering from the recognised Institution 
and you passed the same in aug/97 and 
Collected your Diploma Certificate and mark 
sheet on 4.897. 

From the above it is very much clear that 
on the last date of submission of appli-
cation to RRB/GHY you were not eligible 
for the post of Appr.Mechanie (D/Mechanical: 
as per the notification and thus please 
show cause why your candidature as well 
as your indutjon on the Railway will not 
be carce lied on the basis of the above 
facts. Your reply should be submitted within 
3 days from the date of receipt of this 
notice." 

The applicant submitted reply to the show Cause notice and 

prayed before the authority for appointingt laime with the 

Railway. Failing to get response the applicant moved this 

O.A. for appropriate direction for appointment. 

3. 	The respondents submitted its written statement 

denying and disputing the claim of the applicant. The respon-

dent in its written statement referring to the ftployment 

Notice and also to the guidelines prescribed in the notif i-

cation had particularly referred to the following clause 

in the notification : 
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'The candidates must have acquired the 
essential qualifications as laid down 
at the time of submission of the appli-
cation. Candidates who have yet to 
appear at the examination or whose 
results are withheld or not declared, 
are not eligible to apply.N 

The applicant was not eligible as such but he applied. The 

.dêficiency' escaped the notice of the Scrutinising officer 

engaged on the job at the Railway Recruitment Board 'a office. 

Inadvertently call letter Was issued and the applicant was 

empanelled provisionally. Complaint was received by the 

viai1x1ce organisation of the Railway in regard to eligibi-

lity of the candidate for the post and during investigation 

the applicant also admitted the fact that he submitted the 

diploma pass certificate at the time of viva voce test and 

at the time of submission of application to Railway Recruit-

ment Board it was mentioned in the application.that he had 

appeared in the final year examination of the diploma course 

in Mechanical Engineering and in support of the same he 

submitted the certificate issued by the principal, Silchar 

polytechnique. The respondents contended in the written 

statement that it Was very much known to the applicant 

right from the beginning that he was Ineligible to apply 
with eyes open deliberately 

f or the post buhe applied and due to inadvertence it had 

ec aped notice of the authorities and he was mistakenly 

selected. It Was also asserted that the selection of the 

applicant and the action on their part to send the applicant 

for training based on wrong premises and the Railway 

administration could not be bound to validate the irregu-

larities in public appointment, where public interest were 

also involved. It Was specifically asserted that as per the 

conditions mentioned in the Employment Notice the candidates 

were to possess the diploma on 31.5.97. But in the instant 

case the applicant #CqUiredi diploma on 4.8.97 which 

contd • .5 
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• cleqrly indicated that the applicant was not qualified to 

apply for the post. The respondents also averred that 

while dealing with the mass of applications, which were 

quite in large numbers somehow the .fl 	ty in the 

application of the applicant escaped notice and considering 

all aspects of the matter the respondents decided to 

correct the mistake as a single mistake in public appointment. 

It was stated and contended that the respondents authority 

made offer of appointment and did not given raitee: or 

promise of employment. IN In the written statement it Was 

contended that the applicant acquired diploma only after 

closing date for submission of the applications and the 

aforesaid deficiency was a substantial defect'.. ':' The 

applicant passed his final examination diploma in Mechanical 

Engineering on 4.8.97. Referring to the codal provisions 

the respondents contended that mere inclusion of name in 

the panel did not entitle the candidates for claiming 

appointment. The respondents particularly referred to 

Rule 113 and 114 of the IREM, which are re-produced below : 

1113. The names of successful candidates 
who are recommended by the Railway 
Recruitment Boards or selected by the 
Railway Admn. themselves for appointment 
on Indian Railways will be exhibited on 
notice board, in the Rec ruitxnent Board 'a 
office., Dnployment Exchange concerned 
and published as Nnews  item N  in the news-
papers free of cost as also by the 
Raj.lway administration in their Divisional 
and Headquarters offices. Selection of 
candidate by a Board or a Railway adminis-
tration is, however, no guarantee of 
employment on the railway which is subject 

• to his qualifying in the prescribed 
medical examination and to his being 
otherwise suitable for service under 
Government. 

\•: 	 114. power to relax or modify rules - The 
General Manager or the Chief Administrative 
Officer. may, in special circwnsances 
and for reasons to be recorded in writing 
relax or modify these rules in specific 
individual cases • They can also issue 

contd..6 
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orders for deviations from these rules in 
respect of certain categories or on Certain 
occasions provided such relaxations are 
purely on a temporary basis. Railway 
Boards prior approval is however, required 
to long term or permanent alteration of 
the rules. 

This power should be exercised by the 
General Manager or his Chief Personnel 
O:fficer, or the Chief .iministratjve 
Officer, personally: but it shall not be 
otherwise redelegaged. 

1• 	 It was also rneiitioned that the matter was further considered 

by the Railway Board and Railway Board also by its communi-

cation dated 14.9.2001 declined to accept the proposal 'ft 

the Railway authority and held that the candidate did not 

possessthe requisite qualification as mentioned at the time 

of applying for the post. 

4. 	Mr A.K.Goswami, learned Counsel appearing for the 

applicant questioning the action of the respondents submitted 

that the respondents authority without any lawful justif i-

cation refusing tka to post the applicant despite the  fact 

that he was selected for the ppst and thereafter sent for 

training, which he also successfully caupleted. The learned 

counsel submitted that there was no suppression on the part 

of the applicant and he clearly mentioned in the application 

that he cleared all but one paper of the final examination 

- 	 prior to 1997 and appeared in one back subject in March, 1997. 

The applicant submitted his application with necessary 

particulars. The authority scrutinised his application and 

thereafter call letter cujn admit card for written test held 

on 31.8.97 was issued • On the basis of the written test the 

applicant was càliéd for viva voce teat which Was held on 

21,2,98 indicating the roll number of the applicant. The 

authority found the aplicant suitable and empanelled him 

provisionally for the post. After empanelment the applicant 

contd • .7 
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was sent for medical test and when he was found medically 

fit for appointment as apprentice Mechanics he was appointed 

as such vide order dated 27/28.8.98. The applicant also 

completed the training and thereafter he was spared from 

training and the Principal forwarded his case for posting. 

The learned counsel submitted that these are all deliberate 

acts. The learned counsel submitted that whatever deficiency 

noticed in the application at the initial stage might have 

been presjmed to be condoned and relaxed by the conduct 

of the respondents. It would be unjust and unlawful to deny 

the applicant the benefit of his appointment for no fault 

of his own. Mr. S.Sengupta, learned Railway'standing counsel 

appearing for the respondents on the other hand vehemently 

opposing the application contended that a person who acquired 

the necessary qualification subsequently could not have been 

considered at all. The learned counsel submitted that an 

advertisement or notification issued calling for applications 

and getting selection from that process did not confer any 

right to a candidate. It would have been unlawful for the auth- 

I . 	ority to appoint the applicant circumventing the set rules 

despite his ineligibility. Hr. Sengupta in support of his 

contention referred to the decision of the Supreme court 

in Ashok Kumar Shama and another vs. Chandw Shekher and 

another, reported in 1993 Supp (2) SCC611 and subsequently 

decision on the same issue raised in the Rvjew Petition 

in iihok Kumar Sharnia and another Vs. Chandar Shèkhar and 

another, reported in (1997) 4 5CC 18. 

4. 	The basic facts are not disputed. On the closing 

date of submission of applications on 3195.1997 the applicant 

did not possess the Diploma in Mechanical Engineering. The 

applicant appeared in Term-VI/Black final Diploma Examination 



in June 1995. He passed the final examination of Diploma 

in Mechanical Engineering in August 1997. As per the 

Employment Notice the applicant though not eligible to 

app1, but his application was processed, call Lettercum 

Admit Card for written test was sent. He was also called for 

the viva-voce test and empanelled for the post. The 

materials on record indicated that the applicant was 

selected for the post of Apprentice JE/IX/DM against SC 

quota and his merit poisition was 26, the last poi.tion 

of the selected panel. Due to inadequate vacancies in 

Diesel Wing he was appointed in Workshop Wing and directed 

to undergo training.vide letter dated 28.8.1998. On 

completion of the training the applicant reported for 

posting on 29.2.2000. Since there was a vigilance case 

against the applicant his posting order was not finally 

issued. Instead, the impugned show cause notice dated 

9.3.2000 was issued to which the applicant replied. There 

was correspondence between the N.1. Railway and the Railway 

Board. The N.P. Railway was await&ng for approval for the 

final appointment of the applicant as JE II. Before 

completion of the tüingttho Mon'ble Union Railway 

Minister was also moved through the Hon'ble Member of 

Parliament for posting at a particular Station. The Ministry 

of Railway sent a copy of the representation.to the N.?. 

Railway for detained comments from all concerned vide Memo 

dated 28.1.2000. The Railway Ministry also sent reminders 

to the Railways to forward the comments. The N.F. RaIlway 

by communication dated 12/174.2000 informed the Raiway 

Board about the enquiry conducted by the vigilance 

organisation showing that the applicant was ineligible to 

apply for the post as per the notification made by the 

Railway Recruitment Board and a reference on the issue in 

Contd. ,. 
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regard to the applicant's eligibility was made to the 

Board for their approval. The case was further pursued 

from different corners. As pointed out earlier the applicant 

was asked to show cause why his induction to the Railways 

would not be cancelled on the basis of the facts mentioned 

in the notice. The applicant replied to the same. By 

communication dated 27.3.2000 the N.P. Railway sought for 

approval, of the Railway Board. Alongwith the iaid communica 

tion a copy of the show cause notice served on the applicant 

as well as the reply submitted by the applicant and the 

certificate issued by the Principal, Silchar Polytechnic 

on the basis of which the Railway Recruitment Board 

permitted hIm to elt for the written examination was also 

sent. As referred to earlier, rüinders were also sent to 

the Railway Board and the Railway Board by communication 

dated 14.9.2001 informed the General Manager (?) that since 

the candidate did not possess the requisite qualification 

as mentioned in the notification at the time of applying 

for the post the Board declined to agree to the porposal 

for the appointment. 

50 	 From the facts it thus emerges that the applicant 

though not eligible as per the employment notice his 

application was entertained. He was asked to undergo the 

process of selection and finally he was selected and sent 

or completion of the training. Mr. A.K. Goswami, learned 

counsel for the applicant,strenuously referred to the 

conduct of the Railway Authority and submitted that the 

applicant though did not fulfil the eligibility criteria 

at the first stage, the respondents by allowing him condoned 

the eligibility criteria. to far the applicant was concerned. 

The learned counsel referring to Rule 114 of the Indiar 
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Railway Establishment Manual Volume i s  submitted that the 

authority had the power to relax the rules in specific and 

individual oases and by their conduct it was seemingly done. 

6. 	We have given our anxious consideration on that 

aspect of the matter and perused Rule 114 of the aforementioned 

Manual. The rule contemplated that the Oeneral Manager or the 

Chief Administrative Officer, may, in special circumstances 

and for reasons to be recorded in writing, relax or modify 

the rules in specific individual cases ............' We 

feel that relaxation is not a matter of course. Such relaxation 

requires overtact, some form of deliberation that too, only 

in specialccircumstances and for reasons to be recorded in 

writing. No special circumstances is discernible, nor any 

reasons, not to speak of recording in writing are discernible. 

The matter relates to public power and such power can be 

exercised only on consideration of the public purpose and 

pubLic interest. Exercise of public power in constitutional 

democracy is required to be guided by rules and reasons. We 

also took note of the maxim, "communis error facit jus t'-

"common error may sometimes be passed as current as law" • Law 

favours the public good. But then, it will be too dangerous 

to apply such doctrine in the matter of blatant infraction 

of the policy of appointment. Law is clarified by the Apex 

Court. The legal policy pronounced by the Supreme Court is 

discernible from the following paragraph in the review 

petition of Ashok Kumar Sharma and others Vs. Chander Shekhar 

and another, reported in (1997) 4 5CC 18 : 

" The review petitions caine up for final 
hearing on 3.3.1997. We heard the learned 
counsel for the review petitioners, for 
the State of Jammu & Kashinir and for 

the 33 respondents. So far as the first 
issue referred to in our Order dated 1.9. 
1995 is concerned, we are of the respect-
ful opinion that majority judgment 

Contd.. U. 



-11-  ~ y 

(tendered by Dr. T.K. Thornmen and V.ama-
swaini,JJ.) is unsustainable in law. The 
proposition that where applications are 
called for prescribing a particular date 
as the last date for filing the applicatio-
ns, the eligibility of the candidates shall 
have to be judged with reference to that 
date and that date alone, Is a well-estab-
lished one. A person who aquires the 
prescribed qualification subsequent to 
such prescribed date cannot be considered 
at all. An advertisement or notification 
issued/published calling for applications 
constitutes a representation to the public 
and the authority issuing it is bound by 
such representation, It cannot act contrary 
to it. One reason behind this proposition 
is that if it were known that persons who 
obtained the qualifications after the 
prescribed date bt before the date of 
Lnterview would be allowed to appear for 

	

the interview, other sii1ar1y placed 	oi 
persons could also have applied. Just 
because s aiie of the persona had applied 
notwithstanding that V they had not acqui-
red the prescribed qualifications by the 
prescribed date, they could not have been 
treated on a preferential basis. Their 
applications ought tohave been rejected at 
the inception itself. This proposition is 
indisputable and in fact was not doubted 
or disputed in the majority judgment. This 
is also the proposition affirmed in Rekha 
chaturvedi V. University of Rajasthan. The 
reasoning in the majority opinion that by 
allowing 33 respondents to appear for the 
interview, the recruiting authority was 
able to get the best talent available and 
that such course Was in furtherance of 
public interest is, with respect, an 
lmpermissible justification. It is, in our 
considered opinion, a clear error of lawand 
an error app*rent on the face of the 
record. In our t opinion, R.M.Sahai,J 
( and the Division Bench of the High Court) 

Was right in holding that the 33 respondents 
could not have been a1loid to appear for 
the interview. 

7. 	ai the face of the clearcut policy, it would not be 

appropiate to fail back on the maxim "ccmmunis error Lacit 

jus , more so in view of the other maxim, " nullus commodum 

capere potest de irtjuria sua propria' - " no man can take 

v —v 

	

	

advantage of the own wrongs. The applicant applied for the 

post and he cannot take advantage of the said wrong simply 

Contd.. .12 



A. 

Af 	 - 12 
	 1.1 

because the application was passed through for whatever 

reason it may be. A chain is only as strong as its weakest 

link. 

8. 	Inexercise of power under Section 19 of the 

rninistrative Tribunals Act, 1985 the Tribunal is ready to 

exercise judicial review in administrative decision, but at 

the same time it will also respect the margin of appreciation 

in the area of administrative discretion. The Tribthal or 

Court would interfere with the exercise of an administrative 

discretion where it is convinced that the decision is sO 

unreasonable that it is beyond the pale of reasonableness. 

All power has its legal limits. It is not be exercised 

arbitrarily. The rule of law which is one of the facets of 

democracy demands that public act must be certain and 

ascertainable in advance so as to be predicted. The legal 

policy laid down by the Supreme Court mentioned in the 

aforesaid cases in clear terms held that qualifications which 

are to be considered are those possessed as on the last date 

of filing of the applications. Article 14 speaks of equality 

before law and equal protection of law. Right to equal 

protection means right to equal treatment in similar situations 

and similar circtmtstances which covers privileges conferred 

and liabilities imposed. The great equality clause also 

speaks of conventional and legality and also substanaive 

equality. It enjo.ns upon the authority to apply and enforce 

law regularly,consistently, fairly and even-handedly. The 

substansive equality, on the other hand, is referrable to 

equal law. The principle of equality demands that in similar 

situations persons are not to be treated differently and 

different situations similarly. The constitution does not allow 

power to be exercised capricisously, nor the same can be 

exercised unfairly and discriminately. 

Contd .. .13 
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by 
We have perused the records producedthe respondents. 

s referred to earlier the records did not indicate as to any 

special circumstances alongwith the reasons in writing 

relaxing the rules on the norms of appointment and accepting 

the application though the applicant did not possess the 

requisite qualification as mentioned in the notification at 

the time of applying for the post. The Vigilance Of ficer 

conducted an enquiry and in his note also indicated that the 

Call letter Register containing roll number etc. were not 

available in the Railway Recruitment Board office. Even the 

original application suhnitted by the applicant pursuant to 

the Employment Notice No.1/96 was not found in the record. 

The applicant averred this fact at paragraph 4(f) of the 

application. The Vigilance Officer in his report dated 7.3 .2000 

stated that staff responsible could not be fixed and that the 

Chairman was a non Railway man (political nominee ) • 	are 

not inclined to make any further probe on the matter. 

On consideration of all the aspects of the matter we 

do not find any illegality or injustice in the action of the 

respondents including the action of the Railway Rectment 

Board in not approving the case of the applicant for appointment 

In our view no injustice as such is caused requiring inter-

ference of the Tribunal under Section 19 of the Administrative 

Tribunals Act. 

The application accordingly dismissed. There shall, 

however, be no order as to costs. 

K.K.SHARMA1- 
	 D.M.CHOWDHURY 

ADMINISTRATIVE MEMBER 
	

VICE CHAIRMM 
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IN THE CENTRAL ADMINISTRATIVF TRIBUNAL, ADDITIONAL BENCH, 

GUWAHATI 

An application under Section 19 of the Administrative Tribunals 
Act, .198.5.. 

O..A.. No.. 	 . 

Pradip Kanti Roy, 

9/0 i4€i 

C'O Nan igopa.l Roy,  

Dy - CE/C:on/3Cf/JF Rly 

P.O. Tarapur, Silchar-3 

DistrictCachar, Assam. 

Appljcant.. 

/ersus - 

.1. Un i On of In d .i a 

represerfed by the 
OMM10fKaxer 	 - 

Secretary, Ministry of Railways, Govern-

rnent of India, New De1hi'--11001 

2.. Chairman 

Railway Recruitment Board, Guwahati 

3. Gene.ral Manager (P) 

North East Frontier-  Railway 

Mel :igacn , Guwahati.11.  

- 	
..Respondet-ts 

1)PARTICLILARS OFTHE ORDER AGAIT WHICH APPLICATION IS MADE 

1) 	
L.etter dated 9..32000 issued by the General Manager (P) 

Mel igaon, Guwahat;i directing the applicant to show cause as to 

why his candidature as well as induction into the Ri iways should 

not he cancelled. 



I- '  

"2- 

Non -appointment of the petitioner in the Railways 

despite- successful completion of training of 1 1/2 years, 

- 	JURISDICTION OF THE TRIE3UNAL 

- 	The applicant declares that the subject matter of the 

order against which he seeks redressal and the relief he prays 

for is within the jurisd:jctjon of the HOn 'bie Tribunal, 

LIMITATIcN: 	- 

- 	That the application is filed within t h e period of 

.1 imitation i n a s m u c h as in View of the r)on-'appointment oft he 

petition(--'r despite his eligibility for appointment gives to cause 

of action daily. 

FACTS OF THE CASE: 

That the applicant is a citizen of India and permanent 

resident of cac ha r and be 1 c'n gsto the schedu led caste commu n I ty. 

That vide Employment: Notice No, 1/96 issued by the 

Railway Recruitment Board, Guwahat:i applications were invited 

from diploma holders to f-ill up, inter al is, certain p o s t s of 

App ren t ice Mechan i c s (Ds L /Mechan I cal) These posts were adve r-

tised in .1996 	and re-advertised in 

1997. The last daI:e of submission of application was 31 5.97. 

c). 	That in response to the aforesaid employment notice 

t h e petitioner submitted his app.i ication with a]. 1 necessary 

particulars, The petitioner had annexed a certif:icate issued by 

the Pr- incipai Si lchar Po].ytechn ic • Meherpur,  , Cachar, certifying 

that the peti tioner had appeared in the final examination. It is 

stated that the petitioner had clearLd aJi_.bitto.ne.papei..of the - 
- 	 - 

final year prior to 199J.and .app,e,aied for the f.inl in one back 

subject in March, 1997, The app]. icant submitted his application 

- or 30.5,97, 

d) 	That the applicant: passed his final Examinat:ion in 

2 



Cop. of order dated .. 

hereto and 

24,8.98 SA annexed 

marked as Annexure I 

41  

.1 

Diploma Engineering from the Si ichar Polytechnic, Ma. he. rpu r 	on 

4.8.97. 

a) 	That thereafter the petitioner was cal led  for written 

test: vide call letter dated 1.8..97. On his successful completion 

of written test which was held on 31.. 8.. 97 the pet tioner was  

called for viva voce to he held on 21..2, 98.. It is stated that the 

petitioner's roll number was 12200128.. Subsequently, call letters 

dated 19.2.98 and 20 ..298 were also issued but the dat:es were 

incorrectly mentioned therein and viva-voce was actually held on 

21.2.1998. 

That on 21.2.98 when the viva---voce test was held, the 

petit:ioner was told by one of the officials that the petition-

er's application alongith the certificate attached thereto were 

not traceable.. The peti t loner was requested to submit a fresh 

application form, which the petitioner did 	and the officials 

concerned scrutin ised it andf ound the same to be in order 

That the petitioner was successful in the 	viva--voce 

test and vide letter dated 5.8,98 issued by the General Manager 

(P) , the peti tioner was informed of his selection for the post 

of Trainee Apprentice Mechanic (DSL/Mech) .. Subsequent:iy vide order 

dated 24.8,98 issued by the General Mariager(P), the petitioner 

was appointed tempora r ii y as trainee app ran t:. ice Mac ha ice (work'-

shop) whereby the petitioner was directed to undergo training for 

1 1/2 years. 

h) 	That the petitioner successfully cleared the medical 

f I t.ness test as prescribed vi de order dated 24.8.. 98 and entered 

into an agreement with the railway authorities in connection 
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with the training to be undergone by the petitioner. It is rele'-

vant to state that as per the terms of the agreement on cornple-

t:icn of the apprenticeship t he petitioner would he required to 

serve the r-a:i lways for a mm imum of 5 year -s. It is also stated 

that althouqh the petitioner has initially been selected for c .  

Apprentice Mechanics (Diesel) due to lack of vacancy he was 

appointed in Mecha.n ics (I,orksh op) 

i) 	That the petitioner successfully completed training on 

28.2.2000 Vide order dated 28.2.2000 issued by the Princi.al 

/$TC/NE3Q 	the petitioner was spared for further posting order.. 

A copy of the ordec,s dated 28.2.$000ânnexed hereto 

a n d 40,Tmarked as 

5) 	That the petit:ioner having successfully completed the 

Lraining 	he was eligible for further posting and he intimated 

the authorities about the same and subm.i tted the certificate of 

completion of training to 't::he authorities concerned.. 

k) .. 	That instead of being granted fu rt:her posting as was 

his due, the petitioner was slapped with a show cause notice 

dated 9.3.2000 issued by the General Manager (P) /MLG stat:ing 

therein that on a complaint received and on inquiry it was 'round 

that: the petitioner was not eligible for the post: of Appr.  .. Me--' 

chanic: (DSL/Mechan i cal ) as he had not a.cqu i red Diploma in Me-

chan ical Engineering on the last date of submission of applica--

tion.. The petitioner was granted 3 days to show cause as to why 

his candidature as well as induction to the Railways be not 

cancel led.  

'A copy of the notice dated 1.3.2000 is annexed hereto 

and is rrar-ked as Arinexu re IV.. 

1) 	, 

 

That the petitioner fiieda reply on 9.3.2000 explain-

ing the factual situation as set - out herein above and stating 

4 



that he had made no concealment in his appi icat:ion and that he 

had al ready undergone 	1 1/2 years of train :irig. 

A copy of the reply is annexed hereto and is marked as 

Ann e> u re V. 

m) 	That thereafter, despite several representations 	the 

rd iway author:it:ies have made no further posting of the petitioh 

er nor passed any order on the show cause notice and reply or any 

of the representations. It is stated that all the 	others who 

had undergone training with the petitioner have been granted 

posting 

5 	 GROUNDS FOR RELIEF WITH LEGAL PROVISION.. 

For that the impuqned show cause notice being issued 

illegally and arbitrarily the same is liable to be set aside and 

quashed. 

For that the authorities having approved of the appli 

cation of the petitioner and having made him undergo necessary 

testS 4  interviews and training for 1 1/2 years the authorities 

are 	estopped from now issu ing the impugned show cause notice 

and as such the same is liable to be set aside and quashed. 

C ) 	For that the authorities a.i 1 along being aware of the 

quell f.icatioris of the peti tioner • the authorities betrayed norv-

appl .ication of mind in issuing the impugned show cause notice 

D) 	For that the petitioner havinq made no suppression or 

any concealment of facts • the action of the respondents to 

deprive the petitioner after his completion of the arduous and 

lengthy train ing 	is an abuse of power and violat:j ye of the 

petltioner s rights.. 

For that there having been no fault on 	the part of the 

petitioner and he having served under the authorities for a year 

5 
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arid half 	in train ing, 	the action of the 	respondents in 	leaving 

him stranded by not granting him further posting as is due to the CM 

petitioner • 	is violative of the norms of service jurisprudence. 

F) For that the non consideration of the show cause 	reply 

and the 	representations filed by the petitioner and the 	refusal 

to grant further posting to the petitioner is violative of 	the 

principles 	of natural justice and established norrris of 	fairness 

in procedure and action 

For that the non-granting of posting to the petitioner 

is 	discriminatory and cannot be countenanced in law and the 

authorities are liabie'to be directed to grant posting to the 

petit]. C'fl:C r. 

For that in any view of the matter the impugned show 

cause notice is 1 iabie to be set aside and quashed and the au- -

thorities are liable to he directed to grant posting to the 

petitioner, 

DETAILS OF REMEDIES EXHAUSTED. 

The petit loner filed representation dated 10_5. 2000 

before the General Mana,qer (P) N.F. Railway, Maligaon and 

reminders on 2,62000 and 2.8 2000, to no avail - 

MATTER NOT PENDING WITH ANY OTHER COURT, ETC. 

The appi, icant declares that the matter regarding which 

this appl icatior, has been made is not pending before any court: 

of law or any other authority or any other Bench of the Tribunal. 

RELIEF SOUGHT. 

In view of the facts mentioned in paragraph 4 above, 

the applicant: prays for the following reliefs 

1. 	To set aside and quash show cause notice dated 9 3,00 

issued by the General Manager (P) ,' Mal igaon-, directing the 

6 



applicant to show cause why his candidature as well as induction 

on the Railway should not be cancel led, 

To direct the authorities to provide further posting to 

the appi can I: as Apprentice Mechanic in the Railways. 

INTERIM ORDERS ; 

None 

Does not arise. The application is filed locally by the 

advocate of the •3ppl Iran t 

II) 	. PARTICULARS OF 8ANK DRAFT/POSTAL ORDER IN RESPECT OF 

APPLICATION FEE ; 

U) 	Number of postal Order 	 7G 548635 

Name of issuing Post Office 	Guwahati 

Date of issue of postal order 	.14.8. 2001 

(iv) 	Post: office At kIhr'h rjk1 

(12) 	LIST OF ENCLOSURES ; As stated in Index 

Verification. 

7 



VERIFICATION 

I • Sri Prad:ip Kanti Roy, son of tJ5+ c on 

aged about 27 years, resident of E3ehra Razar, P 0. Tarapur,  

Si ichar 3, District Assam, do hereby ver:ify that the 

statements made in pa raqraphs 1 to 12 are true to my kn owl 

edge and belief o. 

And I signed this verif ication on the 	th day of 

August, 2001 at Guwahati.  

.1 j 10it' ko4ff 	* 

40 
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Ice of the 

tfiJifST FflONTILII rJILJJLY 	C hief Peioiri ci Off i.e ci 
(pc\ru.ttment 3  ect ion) 

iL±gaon, dat I 

nJV 

To 
Shri 1ci'  

• C /0' 7D 	/o(cLJ.Ly 

D1- 

$ub ;-.Temporary 
Jlpprerit ice Me v'.r 	 Ofl lb 1  S aDI 
per month iuueale its  
plud usual dearness. IIwance as 

• from time to time. 

DITE'OFS]LCTION BY TIU Fti/  

4ETIIT FIGURE  

• I aimprepared to offcer' you a post in grade of arid 
1'te of pay specified above plus usual alloaric.e subject 
to your passing the prescriled mc1ical examination by on 
utioris ed niedical Officer of any of tho Indian i:iajli.;ays 

tfld. on px'oductiori of your original certificat as 'in support 
Of your qualiiicat'Lons and' 5  atsfactory, oroof in support 
f jo 	age such as 't1atrieu:Lationl its equivalent certificato 

Ill, ças 'o''non-avaiiabiity' of .Matricu+atiori or it equivalent 
• cert'ii:La;e ,1i'pm the  Urhversity/Boaru, the following certi- 

as (In oIgthai) may b.e pccepted pioviIonally - 

lutx'eul at ion Marks' Shoot 
b) itricuIation Admit card and 

'chL Levinig çertif.icatefron the JTeadrjaster 

iqu will have to urtdego
-j 	

rInirig for a period of 
/y oar(s) dring which time you ifl be 

Tb.nce to pass t h e •eamiriationi. If you fail 
it the : 	naton i,iithin the stipulcated period you 

1 bL 	 charged, During tr.ining period you will receive 
¶3 	 'f u; LI 5croi 	per month plus USUOJ. dearn ass 

L3 l.)ntrTrom time to tinie,, 

,.. On 	i 	atacto'y cornption o traning and passing the 
rr'sibed icojninat ion/test ypu will be eligible for 

as t enipor ary AjI. 	t!'c (Li S, 	on minimum of 
lb •50- o- 'CrrrO/ -' 	": 	 plus usualalloance applicable 

ironI 	Unie, but rio '.g,ranteO of appointment can be 
tppoMtul,Cnt will bet emporary in the first; Inst ance 

ter 	and coriditiorls appl'ic ab:1.? to Class III t emporary 
-lway s iv stlt . but you muy look forjard for confirniatiorl 

with your sanprity on fulfilment of thP 
':... 	• Ei5 P' 4L1lcs, 	• 

C Oil t d . 	2 

' --fl 

Certified 

Adoc.e 
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4. 1) On completion of ou t fliig,.if you.getyc' 
•eleced for appointment against a.orkifl p9t 	ui11" 
ae to oiO the Railwoy Adnh1nit1tiOfl loi a iiu 	th 

i iod of five O3 if, iequix' 	by 	ci11ii'40 :. 

ii )That you 411 not be 	 . 

you fail to oere the Adniinistrati01 1  fpr, 	niiriinium perio 
of 	ye ye.ais as •3tated bovO or 	'to withdra fr n ' 
for arrr 	

w 	airiirig 

- 	
.. .p;wch. not beyQnyoU control or try Lb 

ihdraw by willfully aenting youijëli' or adopting ar 
unfair tactics, you 411 be liabto refuIc1 the hoJ.c 

OQf.yO 	trairiiri a wel1as other money paid to You 
durIng theperi.od of training byay of stipend/Pay. etc. the 

coolL, 0f,,train.ingbing..UnderStOOd to be 12% of the pay arlcl 

a1owanc o (exd1difl t r av1ing and 	nin 	OwFtrI) 

)e1ore you tt' your t'aining, you $11 .be.reqUL' 
ofl to- produO "an 'Indemnity 	ig.yQUr3 	Q1df 	1 

ontiy ,an 	ver ally ,t reund, ip the 	en of. yoV 	. 

fiing.ta 	tisf' the coditfl 	
abov°, th0c0t 

of raning ;oll money pad,tO inmaripedul 84 'ab2Yo. 

5 I 	U5 : 	clearly underutoOd that  the 04I)QifltmL1t ±5 

term 	bJ on.34.days notico . othr tide except that no 
uh notice 'i3.equ±ied if the termiflai0b of jerViCe i 

to thi expiry .f'tho sanctior,tO,thQPQ5t you held or 
an retu:C t duty of the abncO'tfl.h050 plac9 	,i:1 be 

cag'i 	case your uorvice will be 
from the date of expiry of the 5anctiofl or 

ii' - i t. (ate of former resum0 his duty as the cas0 aiaT 
De. 

il33 t!O uh nticO 411'bO required if tho formation of 
cvcÜ :Ls due to 'your montpl or )oYsicca incapacitY or 

t' y:r rnioval or dismissal s a i c iplifl iY  moasurp 
ter compilanCe 4th the proviiOP of clans 0 	ii of 

4icle 3ll.° the 0'0fl5tltUtiO.fl of IfldiO 

G 	
bc 

You 4l not' be dgihlO for any poustonarY 	
ucfit 

Oti the. Ett9 Bail 	
PrOVidett Fund or Gratuity ulps 

arto any behce al1oflC 0  beyr1d those 0 1j;ibie o 

t 	 ulployeeUfl(iErth0 ruleS in forc0 from't110 

t 	'in 	:uri,r such t emporrY srVC0e 

u $11 ho h1d veptIJib0 fo the baige Id c
0  

ci n ant go'1s cud 	u 	rv1 al at h Cl iP et t i oo 

C'ritd. • 3. 
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.i11 b 	cqpircd t- 'takc., rm. 	th 'r nllc.thnce r mka an 
frnai-n in'tho f -)rq indJoatcd t c1'w ;— 	 - 	•. -, 

I, ui 	 d" swcx/ - 1cmn1y 
•".. affLim that Iwfl.1 bo fcithfu1 and bcar'.t- 	Jogianco t-1 India. 

and titho. ciniti'n'i' JLfld.t3 an L'y low çtabUahd and that 
I'wJ.lL carry 	t tlo duc' ziy eCicc 1"'a14, hnc'stJ' and 

with 'Wiui  r*lty," ,:. 
••,. 	 ," ", 	 S  

jcC 

O IILL1 ME GOD P 

f tadr 	th 
S 	 " 	affirrnt1-n in tho .pzo,3Clibgd f-xmLndicxtcd ab -'vo 	' 

• 	. 	1 	YL3 wii c"f-rm 	pTl rUicn and cgu)oti-'no opp.iic bc tn y'ur 
p'i1lcn 	'LI uivat bc 	cxrc ci tacccpi the -ffcr 	f 'a ppiniucnb at 

ir'r 	t31-'x) 	thc N-\rhca$t i"nbtcr R3fllay fy s t cm 	AJ.th -'ugh y-uprL 
iilc t' bc trnsfrrcd t arv tati"n cfl this 111ilwy in the cx&Sc r tc c 

- 	crv1cc and hriUld dcfin.to1y ind.catc in v -'ui nCOoFWxkuj iJd 	tl 
i.tJ..1'abicic ly tobo  

.. . .. .........
. Ifr 	aton'•takot p pn1thnt 	thos 	Cnditifl P8C . 

'CDIr per nal 	t- the n/1crsigncd rfl  r bcf-.rc 3t)it n't 
ca.lir than 	- 	 f-'.ling wjich tiLifi 	 ,.LU Lo lapsed 
.c1wi.il n-t.bc xcncved, y"ux rxiy'iill ,0'- 5ciico 0'ni the date y'-u 'jin duty at 

cc.y 	bç ptcd aftcr yu 	vbc•cn ccxtificd mc.dical]y 

12. 	Y'u no x uLrcc 	inih ootriy do-ait nmunUng t-iij,____ 

'kY , 	. 	', - t 	": 	)X1P .  in oçuh bofo o1ng 	ineod no:' 

L.& 	 4 	$ 
, 	

I 	 -• 

ny ac- ul-cIti'ln will bo pvidcd -n1y if avtt"Llc 'ind nl giaiintoc 
I  n-  'Lcgtvcp 	 I 	 ' 

IL ftC(. '3.e'fld C1as Tb s ti 15 OflClSCd t- c-vor yrJlUiflCY 	N,tiavcl1- 

'I 	ahi-v 	 lo 	atcd 1- ',ln1ng.tic p-rnt. 
4 .  . 	5',. 	5, 	'I 	, 	, 	• 	' 	' 	

5 	5. 	5 	%1 
Yu:app-'irnc 	.i. 	1jcct pr-'ducti 	f Schcduicd 	otc/ 

eicc' i 41 c. Ccxti 	catc ..r -w tho ,uh-r1'i as advise ci in the c.cL'ood 
cLien'fp 	 app-lcs niy 	the SchodUlQd 	rjto/ ' 

V' 	U4c4 

ch' 11 L liab l fr 1itaiy noxvicc I thç Iwy LriI1rc Untt 
rit_:ai)al,v',r'1r (.1 ;pcc1 -'f CICVCP ycare jn'1lc,TcLriti3l Art:iy 

;1t ii I c 1 hears in rcrr.t'-x1a1 Aruy Rcscrvc - f - r such peri-ds as 

bc 1i' I n I th.s hehIllf fr - 	slp t' tiao 

iA v4L1 hal/c / h: 	ucC a 	tiitc in sUppt f 

. iCrj. 	G-ycxrncn Quficcr n-b b1-' the Clr1k 
LcL1u )jO - 	i 	1-'r.1 r 	j' 	".r 

18 • 	'q '4 	!- 	5uLmit rç -'per PIle Loie Cr dci. 'fl -rn y -'Ur 

1i 	\1thi1. rcptt,t t- hl -ffLc y-hu will h-o t 	lcp-'sit 

-p 	- yn 	-'f 	rçe 	tin rt rnr.o 	' 	1 5; -t-- 1 ç-r 

' S 	•"'S 	', 	..I 	,/'$,.,, ', 	• 	.5 	S 	,•, 	• 	, 	, 	, 	S 	* 
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Office of the 
GEI 1RAL MANAGER (P), 
Mall E,"a on 	VJ , Gu i hat! -11 

OFFLC.EOfl.DER 

In terms of GM(P)/Ma1json' $ letter No.9/1)M 

' 	end L/tNo 	 ____ 	• 	-- Cit 	

has be en C or d modcdlly f t in Class/ B/i for 	intinet a$'iApp ,Mec hnic 	or t erins nc1 
• coditjos contineci ii c2(P)/MLGt s above letter Is apoin€ 	aS 1. - Apprentice Nechanicj.th . cC fct. from the date of report to 
• Principal Suprvjsort s rainjng centre, New, Bonci,gaon orptipend 

Of RS 	 er LUOXit h in scale Rs. 
allowr4ces -  ad a(missible under .ed..sting rules to undergo 
years trainingand directed to report to the &pervisor' s 
Cent re,N FRly/New Bongaigaori iinniecliat e lyL<

i- 

	

EA 	

ng9 

 to Chief 1'i jneer, 

ct " S
) 

11aligaon,dt.2) gL-1 
cpy fo-rwarcied for information and necessary aCtion to:- 

I , Principal &ipervisor s Training Centre/flew Bongaigaon,The above 
named has been cli rected to repQrt to systeç çch. School for 
undergoing training o 	UZp AeQcJ4çT-ds batch of app-
rentices will be borne against the post of 
sanctIoned vide this office sanci;ion Memorandum No.________ 

_c1 ate d _ ____ 	 • 

CPO/RcttJMaligon. with refto his No  
cit9 	4Ljj-  

i, Ii will please issue one 
single jaiirney 24d class pass ExK to NB( in favour of the 
party. concerned. 	• 	• . 	• . 	• 	• 

t/'• hrI t office, no i s to letj 	re- 
port to Principal 	56rviso $ Training Cent re/NBQ thinmecllatej.y 

• 	for training. 	 • 

5 PA & CAO/MLG. 	(6) W/Ni3 1  (7) LAO/PDJ 	• 

( 

• 	 • 	 • 	
• 

• 	 for 

Hnt/267, 	 • 	• 

CerLifed to be true C,, Iy /  • 	 .•.• 	 • 	 • 	

• 

• 	£dvocaj 

F 



ANNEXURE- III. 

Office Of the 
Priric ipal/STC/NBQ 

No.PSTC/CON/22 pt.XI. 	 Dated:2B.2.2000 	-Y 

To 

GM(P)/MG 

Sub :- Sparing of App. JE-II(HO) 
• 	1998-R batch. 

Ref :- This Office confidential letter of 

even number dt. 14.2.2000. 

• 	 In reference to above, sJ Pr&3ip Kanti Roy, 

App. J-II (1S)1998-B batch is heeby spares from 

this end on 2 8.2 .2000 (AN) and directed to you fo 

further posting order. 

Necessary posting order may please be made 

from your end intimating this officer. 

PRO.Noll.!L/TC/NB.Q. 

Copy to : 	/1G- for kind information. 

Pass section - to issue necessary duty pass 

Ex. NBQ t0KYQ in favour of the above named 

apprentice. 

Party concerned., 

28/2/2000.. 
PRINCIPAL/,'-',TC/NBQ. 

to •  b re 

1407  11Z  
Ca 
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E/261/Mechanjc)JCon  

'Ic 

Office of the 
Geo-j 
ln.lig-Lo j, Gu:hati -i 1 

1)t.09-03-2000, 

To 
bri .radip Kanti ioy 
/o 3hri Nri.resh Oh. ioy 

at Office. 

• 	 $ub:-Show_Cause. 

Railway 1ecruitmen Doard/GiY viae Employment Notice 
No.1/96 invited application from the Dplomr. holders to fill 
up few posts of Appr.Mochanics (DEL/Mechanical) and nZainst 
the sai..d notification you had submi tteciJsent your candidature 
for the said post. The last date for submission of application 
was 31-5-7 and condition of eligibility at ND(ii) was as under:- 

"The candidate must nave acquired the essential 
qualifications as laid down at the time of 
submissior: Of application.Candidtes who have 

H 

	

	yet to appez at the examination,whso re13.ts 
are withheld or not declared are not eligible to 
apply". 	 '? 

On a complaint received by this Tinilw.riy j  tnquir / 
• 	was wade and it revealed that on the last date of submission 

of application you had not acqoired Diploma in Mechanical 
En.from the recognised Institution and you passed the same 
in Aug/97 and collected your Diploma Certificate and mark s h e e t 
on 4v97Q 

From the above i t i very much clear that on the 
last date of submission of application to flI/G.Y you were 
not eligible for the post of &pprt4ochanic (DL/t1echanica1) 
as per the notification anct thus please show cause why your 
candidature as well as your induction On the flailway will 
not he cancelled on the basis of the above facts. Your reply 
shuld be submi ttod within 3 days from the date of receipt 
of this notice. 

• 	 for Generrtl, 	P?/Mm. 

Cord 

dvocats 
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ANNEXtJRE-V. 

T 

 

The General Manager (P) 
N.F. Rly Maligaon, 
Sub:- show Cause, 

Pradip Kanti Roy, 
:Manigopal Roy, 

N.F. Railway, 
Dy- CE (Con), 
Sflchar-l. 

 

Ref:- Your L/No.P/261,44echanical/CON/ dt.9, 3.2000. 

Sir, 

In response to your above quoted letter, I 

submitted as under. 

1. 	Recruitment for the Post of App& Mechanics (SI./ 

Mechanical) was advertise twice under nurer 1/96 of i/. 

I applied during the re-advertisement at l/9. 

2. 	On hearing from my friend I obtained one RRB form 

Railway Station and applied for the Post. Here in I like to 

mention that I was deciding in my native place at Behara. 

Bazar in North Cachar  District Hill. 

In application form I applied by my diploma final 

Exam appear certificate which is issued by ,  our orincipal 

for aplying the ai1vertisements I  got the Call letter of 

Written Pest & accordingly I  appeared in the written test. 

passed the written test, I  passed my diploma final exam 

and issued my diploma passed certificate at 4.897. 

fter that I got two call letter of Viva-oce 

test One after another. In the Viva-Voce test I ws told 

• by one Official of the RRB/GHY. that My application 

along with which the certificate of appearing in the 

final exam attached was not Traceable & as such I was 

asked for fill up another application form. After that the 

Recrditment authority. checkedall the certicate along 

with the diploma passes certificate which I  passed before 

holding the Vjva-Voce test. 
Certfed to bcCry 

/~A vocato 

add 
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:2: 

Finally I çpt the apontment letter I join for training. 

I have already given 1year precious time In training 

No-,ythen I have come to join it this become a bolt from 

theblue to knoi that, I was not in given service by i'he. 
Railways, - 

I have n'er concealed any in my regarding 

candidature either at the time of filling of appilication 

form or during as written & Viva-Voce test I may therefore 

kindly be given -appointment in the Railway. 

Yours faithfully, 

(PradiP Kan ti Roy) 

Appr. J.E411 W,S. 

To 

The Chief ersonal Officer 

(Recruitment Section) 

Oflice of General Manager 

N.F.R. Maligaon. 

I. From :- 

Regd. /DCard. 
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BEFE THE OENIRAL A114INISTRATIVE 1tIBUNAL 

G1JWAHATI BENCH :: GUWAHATI d 
(1• > 

. 	 0 

MATTLROP: 

frF. . 334 OP  2001  

3 . 	
Skri Pradip Kanti Roy 

Aicarit_. 
-Versus-' 

I 	
i Union of India 

Qhairman, 

2 	)k\i1Way Recruitment Board, 

Guwahati. 
'1 

General Manager (P), 

'ClI-, 	 j 	( 	 N .P. Railway , Guwakati- 

0000*0* 

 

Respondents. 

-' AND- 

IN THE MATTER OF 

'Wr itterr Statement for and on behalf 

of the respondents 

The answering respondents most respectfully beg to 

sheweth as under $ 

1 • 	That, the answering respondents have gone t1rougb 

the copy of the application filed by the applicant and have 

understood the co.tents thereof. 

20 	 That, save and except the statements which are 

specifically admitte4 herein below, all other averrnents/ 

allegations as made in the application are emphatically 

denied herewith. Purtlaer, the statements of the applicant 
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which are not borne on records are also denied and the applicant 

is put to strictest proof thereof. 

	

3. 	That,the application is barred under the principle of 

acquiesance on the part of the applicant since he submitted the 

app ii cat ion for the po at lowing ly that be was me hg ib le to 

apply for such post due to his lack of requisite quahificaio 

on the closing date of subrnission of such application forms for 

such selection/appointment ( i.e. on 31.5.97) 

	

• 4. 	That the application is quite premature. 

	

50 	 That ) the application is not maintainable under law 

and fact of the case. 

Tlaat,the applicant has got novalld cause of action 

or rightiling this application. As no final appointment letter 

was issued in his favour for posting him against any working post 

on the Railways and also in the face of the railway Acbninistrationa, 

clear reoital even In paragraph 3 of the letter No. / 89/51 (11) 

Quot(.S.) dated 24.8.98 ( copy annexed as Anneuire -II to 

the application), no cause of action or right for appointment 

against the railways post has arisen in his favour. 

1 	 The contention of the applicant at paragraph 3 of the 

application that he was eligible for appointment is quite incorrect 

and based on wrong premise and hence is denied herewith. 

That tbe application is fit one to be diissed in 

limine. 

That with regard to averment a at paragraphs 4(a), 4(b), 

4(o), 4(d), 4(e), 4(f), 4(g), 4h)and 4(1)of the applieati.on, 

it is submitted that except those which are borne on records, all 

HH 
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all other averment s/Statements of the applicant as made in, 

this application are denied herewith and the applicant is 

put to strictest proof thereof. 

In this connection it is to submit that the aver-

menta as made in these paragraphs do not reveal the true 

picture/position and as such cannot be accepted as correct. 

The fact of the case, in, brief, are as under 	 - 

1) Employment notice no.1/96 was 1ssue4y the 
-V 

Railway Recruitment Board from the diploma holders for a few 

posts of J.E/II/D.M. on 20.5.96 and the same was re-advertised. 

The category No .2 0  was for the post of Apprentice Mechanic. 

f Closing date for submission of the application was on 31 . 05.1997. 

In the same notification qualification for the post of Appren-

tice Mechanic i.e. Category No.20 of the advertisement, was 

Diploma in Mechanical Engineering. 

Specific guidelines were prescribed in the said 

notification laying dovm the conditions of eligibility i.e. 

as to who can apply for the post and bow to apply etc. It 

was specifically laid dovw in the said notification as under : 

L "The candidates must have acquired the essential 

qualifications as laid doum at the time of submi- 

ssion of the application. Candidales who have yet 

to appear at the examination or whose results are 

with-held or not declared, are not eligible to 

appiy.'tj 

It was also in. cumb ent that all the enclosures 

prescribed should accompany the application as otherwise the 

application would be rejected. 
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- In the notification the following were also stipulated : 

The selection of the candidates by the Railway 

Recruitment Board does not confer any right on the 

candidate for the post". 
A c - 	--- '--- 	k 	 ' 

eci- J 	:ro.( 	\Qiw 

But the applicant S1ri Pradip Kanti Roy applied for the post 

of Appreatice Mechanic (DSL/Mecb) in pay scale Rs. 1400-2300/- 

inst that employment notice No. 1/96 (Category No.20) with 

a provisional certificate from the Principal, Silobar Poly-

technique/Moherpur, Diet. Cachar, Assam which only stated that 

the applicant appeared in Term-VI/Back final Diploma Exatinatiop 

etc • from that Institute in June 'p As the discrepancy escaped 

the notice of the sorutinising official engaged on the job at 

the Railway Recruitment Board office, call letter- oum-Adniit 

card for written Test held on 31 .8.1997 s. issued 1ndvertently 

and basing on the result of the said written Test, the cell 

letter for Viva-Voce test held on8 a also Issued by 

the Railway Recruitment Board, erone'ou$ly assigning Roll No. 

12200/28. B&xig on the above selection tests Sri Roy ( the 

applicant) was however empielled provisionally for the post, 

thougb be did not posse ss the requisite qua ii float ion /e hg lb ii. Ity 

for the poet on the day of do sing I .e. 31 .5.97 • Having been 

enpanehled he was also allowed to undergo training at Training 

School, NBQ (New Bongaigaon) along with other selected candidates 

for the post of JE/II/D/M. 	 7 

Meanwhile, a com 	twasreceivedby the Vigilance 

Organisation of the NP. Railway in, regard to the eligibility 

Of the ciadidateQ for the said post and during investigation, 

tb'.Aphicant SriRoy also admitted the facts that be submitted 

.the diploma pass certificate at the time of Viva-Voce test only 
LI 
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and that at the time of submission of application to Railway 

Recruitment Board it was mentioned in the application for the 

post that be has only appearë4in the final year exam 	on 

of the diploma course in Mechanical Engineering and in support 
C'.-' 	 •- 	 I 

of some be submitted the certificate issued by the Principal, 

• 	Silcbar Pèlytechnique ( whicia was enc losed to the application 

frvm) submitted to the Railway Recru.itment Board. In the 

meantime, the Applicant also completed the service training of 

1k years. 

As it was already in the IQiowledge of the Applicant 

from the initial state of such selection process that he was 

ineligible to apply for the post for which be has been seeking 

appointment and the frregulaities escaped the notice of the 

Authorities and as he was wrongly selected for •  the post, the 

entire matter of selection and undergoing t'aining were based 

on urong premise and tbeRailwayAdiu.inistration cannot be bound 

to validate the illegalities/irregularities in this public 

appointment, whee public interest are also involved. As no 

final appointment letter 1as yet been issued in favour of the 

applicant, no -right to the post has also accrued In favour 

of the applicant. 

• 	
•. 	ii) That, it was the specific condition in the 

Employment.notification that the applicants ( i.e. Intending-

candidates for the post) should inter-alia possess the diploma 

pass qualification on 31.5 .97 • But in the istant case 

Shr i Roy ( i.e • the applicant ) 6 leare d Diploma on 4.8 .97:.; 

which clearly revealed that be was ineligible to apply for the pm 

post and as per employment notification be should not have 

applied for the poet.. 
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In this connection it is relevant to mention here 

in that while dealing with the mass of applications, which are 

quite in large numbers for the posts in the Recruitmervt Board q, 

this irregularity and mistake evaded the notice of the offieials 

engaged for scrutiny of applications in the public appointment 

and there has been no illegility in correcting thin mistake, 

as a single mistake in public appointment involves the national 

interest and deprival of other óandidates similarily situated 

who also ebuld apply for the post but avoided to apply 1owing 

that they did not possess the requisite qualification on the 

closing date of submission of the application i.e. 31 .5.1997 

as prescribed in the notificationA advertisement in question 

calling for applications. 

That, as regards, the alleged agreement dated 

27.8.1996, as referred to by the Applicant at paragraph 4(b) 

of the Application, it is submitted that the some was entered 

• into based on wrong premises and cannot bind the Government 

legally and it was entered into for the purpose of training 

only which was imparted at Government cost., Even in clause 18 

of the said agreement it was clearly laid doi that no uøzwt 

guarantee or promise of employiiJ is given or implied by the 

1ailway Administration. 

That, in the call letter for Viva-Voce test held 

on 10.3.98 issued to the applicant it was clearly laid do it 

para 2 of the letter as under : 
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"............ this call letter itself does not 

entitle you for final selection and your eligibility 

also depends on you fulfilling all the requisite 

conditions of eligibility as also laid down In the 

Employment Notice . ....... .....". 

I 	 Thus, the terms and conditions under which the 

call letter was issued are quite explicit in the body of this 

document a d under the terms of the call letter or the clause 

itten on the advertisement, the applicant should not have 

applied for the post and rather should have refrained from 

appearing in the viva-voca test and taking part in further 

iikk selection process also as he is quite aware that 

he had no eligibility for applying for the post on 31 .5.1997. 
fr Cp 

 
kU7 CAI -  

VL 	 CLQ 

v) That ) submission of, any certificate afterwords. which 

further show that he acquired the qualification of the diploma 

only 'after the closing date for submission of the application 

foy the post, cannot ip-so-facto validate the deficiencies in  

the qualification that existed on the closing date i.e. on 

.5.1997. It revealed that the Applicant Sri Boy passed his 

final examination of diploma In Macbanical Engineering in 

August 1997 and collected the diploma certificate and markshee.t 

on 4.8.1997. 

c 	vi) That as per codal provisions ( in Railway Codes, 

Manuals etc) mere inclusion of names in the panel does not 

entitle the candidates for claiming appointment. The relevant 

provisions in rules 113 and 114 of the Indian Railways Establishmer 

onnection 

	

Manual are also submitted in this c 	; 
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The Rule 113 of 3REM clearly mentions Inter a]la 

that selection of a candidate by a Board or a Railway Adminis- 

ation is however no guarantee of employment on the railway 

V(Viftleh is subject to his being otherwise suitable for his service 

der the Government etc. 

Rule 114 IREM lays doe,, inter-alia the power to 

relax or modify rules. It clearly mentions that Railway Board's 

prior approval is required for long term or permanent alteration 

of the rules. 

The photo copies of both the above Rules i.e. Rules 

113 and 114 of IREI4 are annexed hereto as Annexure-Ill 

for ready perusal. 

That with regard to averments/contentlons of the 

applicant at paragraphs 4(j), 4(k) and 4(1) of the Application, 

it is submitted that except those which are borne on records, 

or are specifically admitted herein below nothing are accepted 

as correct. It is denied that after completion of the training 

he was e ligib le for further poet ing, as contended by the Applicant 

The fact of issuing the notice as well as the reply 

submitted by him on 14.3.2000 are hereby admitted. It is to 

mention herein that mere disclosure that be appeared in final 

examination etc. does not mean that be fulfilled the essential 

requirements of eligibility for the post. The fact that be 

lacked eligibility for the post on 31 .5.1997 remains un'ebutted. 

11. 	That, with regard to averment at paragraph 4(m) of the 

application it is submitted that the applicant 's contentions are 

not correct and are not admitted. It is not correct tiat his 

representation was not considered . Rather )  it was observed 
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that his request for issuing final appointment letter cannot 

be acceded to as he was ineligible to apply for the post as per 

eligibility criterion laid doi in the notification calling for 

the applications for filling up the posts. 

It is to submit herein that the matter was further 

considered by the Railway Board and the Railway Board also decided 

that as the candidate did not possess the requisite qualification 

as mentioned in the notification(Aat the time of applying for the 

post) his case cannot be considered for appointment. 

In this connection, a copy of the Railway Board's 

letter No. (NG)II/2 001/..I/6O/0A iii dated 

14.9.2001 is annexed hereto as Annexure-IT for 

ready perusal. 

FUrther, there should not have been any grievance 

from his side for granting posting orders to other trainees who 

fulfilled all the requirements for eligibility for the post especia-

ily when he lacked shuch eligibility and was not entitled/eligible 

to apply for such selection in terns of the notification/advertise-. 

merit of the Railway Recruitment Board and when recruitment are 

done quite in consononce to rules and codal provisions etc. and not 

at the fiat of any particular official/officials. 

12. 	 That, as regards the various grounds as set forth 

at paragraph 5 of the application, it is submitted that these are 

not valid, proper or tenable and hence these are not adiitted. In 

this connection the respondents like to re-iterate and re-affirm 

all the relevant submissions in the foregoing paragraphs of this 

iritten statement. 
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It is also emphatically denied that the impugned 

show cause notice dated 9.3.20 00 was issued 

illegally and arbitrarily or the same is liable t 

to be set aside and quashed or, that his reply 

dated 14.3.2000 to the show cause was not consi-

dered, or that there has been any violation of 

principles of natural justice and established 

norms of faIrness in procedures ete.;or,,tbat 

non-granting of posting to the petitioner is 

discriminatoretc as alleged5 or, that the ailway 

Authorities are liable to be directed to grant 

posting to the applicant when there has not been 

any suppDession or concealment of fact by the 

applicant etc ) or,tbat there has been any viola-

tions of the service Jurisprudence by soxxina  

not granting the Applicant the posting order when 

the applicant has already n.der-gone training 

for 1* years in the railways and 'thus served 
& 	 £ 

the authorities already approved his application 

or were all along aware of the qualification of 

the petitioner ( i.e • the Applicant )'or, that 

there had been no fault on the part of the 

petitioner 2or,that there had been any abuse of 

power and violation of the Applicants rights 

etc as alleged. 

In fact, all actions have been taken in the case 

after due application of mind and through scrutiny and investi- 

gátion into the case and keeping in view the rules etc • lvolved 
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In conducting this public appointment. 

13. 	That with regard to avermenta at paragraph 6 of the 

application it is to mention herein that the applicant also 

submitted a representation dated 24.6.2001 be fore the Hon 'ble 

Minister for Railways, Government of India, Rail Bhavan, New 

Delhi as reveals from records 

The decision of the Railway Board regarding his case 

has however been given by the Railway Board under Bds letter 

dated 14 .9.2001 a copy of which is been anñexe.d hereto as 
l i 

as Annexure - IV for rea1y perusal. 

140 	That, with regard to the relief sought for, prayed 

through paragraphs 8 and 9 of the application, it is submitted 

that the merit of the case does not deserve for grant of any 
j .Jrr1L& 

such relief as prayed for-- 	) Calm- ' 

159 	That, all actions taken in the case are quite valid, 

legal and proper and passed after due scrutiny and investigation 

into the case and in consideration of relevant rules and procedu-

res of holding the selection etc. and there has been no illegal, 

arbitrary or discriminatory action etc as alleged. 

The) applicant Iciowing fully well that he was not 

eligible to apply for the post advertised and he did not fulfil 

the requ.i it e conditions and quail float ions pr e sor lb ed for the 

post, not only submitted the application for the post but also 

defied to take notice and actions on the conditions laid doi 

in the call letters etc. ( i.e. if be was In-eligible to apply 

for the pos't :etc • be should not appear in the test or part id-

pate in the selection process eto) as to create a situation 

for an appointment for which be is not legally eligible 
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That, the applicant has sought to take advantage 

of some evasion in scrutiny process etc • in the iailway Recruit-

ment Board etc. and as such the present application which 18 

aiøied to derive undue benefit, is liable to rejection. 

That, the applicant acquired no right over the post 

in the fact and circumstances of the case. 

That, the selection procedures have been prescribed 

under rules framed under the Constitution of Thdla and no 

selection per sonne 1 engaged on pub lie dutie s can over-ride 

those rules, either by overt or covert actions and there is 

no 	i scope for escqping from the set rules having the 

Constitutional binding,either on plea of natural Justice or 

equity etc. 

That, the respondents crave :iIiJ leave of the Hon'ble 

Tribunal to permit them to file additional written statement, 

if required, for the ends of Justice. 

That, under the facts and circumstances of the case 

stated above, the instant application is not niaintainable and 

is also liable to be disiissed. 

Vrification......."• 



H 

• 	 • 

J V  &iri '  

I'L 	 aged about 41years by occupation 

ailway Service, working as Cpi- 

of the N .P. Railway Administration do hereby solemnly affirm 

and state that the statements made in paragraphé 	I 

are true to my IQlowledge and those made in para- 

graphs 	2, 	, iô 	t 	 are matters of records of the 

case which I relieve to be true and the rest are my humble 

Stbinission$ before the Hon 'ble Tribunal and I sign this verifi-

1 cat ion on this 	t& day of 	 • 2002. 

proper aut]aority. 

AL 

• 	 for and on bebaJ4of the 
India 

,wsh" 18 Fil l  
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Z1, 	RAILWAY REcRUITMENTBO

EMPLOYMENT NOTICE NO. I/ 96 	 STATION ROAD 
GUWAHATI -781001 

DATED: AC /05/96 	
4 I  

DATE OF PUBLICATION 21/05/ 96 
CLOSING DATE (1) A- --- 

Applications are invited in prescribed fcrqis obtainablç from any important Raiway 
	* 

Station or in a proforma application given below (to be neatly typed in using one side only in a standard 

size thick paper) for the following temporary posts, likely to be perm nent, in the Northeast Frontier 

Railway. Applications complete in all respects along withrequjred enclosures should be sent to the 

ASSiSTANT SECRETARy. RAILWAY RECRUITMENT BOARD: STATION ROAD. GUWAHfl 

78 1001. 6SAM under cenificate of posting so as to reach the Bod's office on or before 17-30 hrs. 

. 	

of 30/06 96. The applications can also be dropped in the "Application Box" kept in the RRB Office 
• 	

Tbefore 17-30 hrs,)f 30 / 06/ 96. 

. 	 . 	 • 	 . 

EMPLOYMENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH 
THE CANDIDATE APPLIES MUST CLEARLY BE WRITFEN ON THE 
TOP OF THE COVER ENVELOPES POSITIVELY. - 

	

(r 	 II 
 

Mf

I 
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CATEGORY NAME OF 	/ SCALE STiPEND VACANCIES , SEX PERIOD OP NO. THE POST OF PAY DURING - T RAINING AGE 

TRAINING DR SC STOBCTOTAL 
AS ON 
01-06.46 

I. Stenographer (English) 1200-2040/. - 04 01 02 01 08 Both - 18 to 30 Yrs. 

2. Appr. Junior Engineer/ 2000-3200/- Rs, 2000/- 02 01 01 -. 04 Both 12 months 20 to 30 Yrs. 
' SigJGr. - II 

3. Appr. Signal Inspector/ 1400-2300/- Rs. 1320/- 07 02 04 01 14 Both 24 months 
' 

18 to 
2 
-3-Y.re. Cr. - II - 	1350/- 

4. Appr. Tele Communi- 1400-2300/. Re. 1320/. 07 02 02 02 13 Both 24 months 18 toYrs. cation Jnspector/ Gr.-1I 1350/- 

5. Appr. Tale Communi. 950-1500/- Rs. 	950/- 08 03 06 06 23 Both 12 months 18 to 25 yrs. 
cation Mauitainer/Gr.-rn 

6. Tr. Aestt. Draftsman 1200-2040/- Re, 1200/- 04 01 01 01 07 Both 12 months 18 to 25 Yrs. 
:- 	 (S&T) 

7. It. Electric Foreman / 2000-3200/- Rs. 2000/- 01 01 - - 02 Both 12 months 20 to 30 Yrs. STA / Deputy Shop Supdt, 

8. App:. Mechanics (Elect) 1400-2300/- Rs. 1400/- 09 05 01 03 18 Both 24 months 18 In 28 Yrs. 

9. Tr. Asett. Draftsman 1200-2040/- Rs. 1200/- 03 .01 01 01 06 Both 12 months 18 to 25 Yrs. (Elect) 

10. Tr. Draftsman (Elect) 1400-2300/- Re. 1400/- - 01 - - 01 	' Both 24 months 30to 30-Y,s 

Tr. Head Draftsman 1600-2660/. Re. 1600/- 01 - - - 01 Both 12 months 
4 

20 to 30 Yrs. (Elect) - 

13. Traflic Apprentice 1400-1440/-.! Re. 1400/- 06 02 01 02 11 Both 24 months 20to 28 Yrs. 

Commercial Apprentice 1400-1440/-j Ra. 1400/- 06 0262 01 11 Both 24 months 20 to 28 Yrs. 

14, Physiotherapist 1400-2300/- - 01 - - - 01 	- Both 18 to 28 Yrs. 

IS. Staff Nurse 1400-2600/ - 13 04 02 07 26 Both -. 20 to 35 Yrs. 

16. Pharmasjst 	. 1350-2200/- - 04 01 01 01 07 Both - 20 to 30 Yrs. 

17. Lab Autt. 975-1540/- - 01 - 01 - 02 Both - 19 to 28 'Yrs. 

18. App.Mechanicg 1400-2300 Rs.1320/- 04 02 01 01 08 Both 24 months 18 to 28 Yts. EIW DSL 
19, It. Deputy Shed 2000-3200/- Rs.2000/- - 01 - - 01 Both 12 months 20 to 30 Yrs. 

- Suptd (Elec I DSL) . 

20. Appr. Mechanics 1400-2300/. Re. 1320/- 04 01 07. 01 08 Both 24 months 18 to 28 Yrs. • (DSL / Mech) - 

fr Appr.Trwn 
Examiner 

1320-1350/\ Re. 1320/- 06 03 01 02 12 Both 24 months 18 to 28 Yrs. 

22. Tr.Assu. 1200-20401- Re. 1200/- 01 - 01 - 02 Both 12 months 18 to 	Yrs. 
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CATEGORY NAME' OF 	SCALE 	STIPEND 	VACANCIES 	SEX 	PERIOD OF NO, 	THE POST 	OF PAY DURING 	
- T RAINING AGE 

TRAINING URSCSTOBCTOTAL 	
ASON
01-06-96 

1 	Stenographer (English) 	1200-2040/.. 	- 	04 01 02 01 	08 	Both 	- 	18 to 30 Yt. 
Appr. Juniot Bngmeer/ 	2000-3200/- Rs.2000/- 02 01 01 	- 	04 	Both 	12 months 20 to 30 Yrs. Sig/Gr. - U 

Appr, Signal Inspector/ 	1400-2300/- Rs. 1320/. 07 02 04 01 	14 	Both 	24 months 18 to Cr. - U 	 - 1350/- 3-Yrs. 

Appr. 'Ide Conunurii. 	1400-2300/- Rs. 1:320/- 07 	02 02 	02 	13 	Both 	24 months 18 to2-Yrs. cation Inspector/ Gr.-I1 	 - 1350/. 

• 	Is]. 	9p1j 	950-1500/- Rs, 950/- 08 03 	1 06 	23 	Both 	12 months 18 to 25 yrs. cation Maintainr/Gr,.IIj 

Tr. Asstl Draftsmaji 	1200-2040/- Rs. 1200/- 04 01 01 	01 	07 	Both 	12 months 18 to 25 Yrs. (S&T) 

Tr. Electric Foreman / 	2000-3200/- Rs. 2000/- 01 	01 	- 	- 	02 	Both 	12 months 20 to 30 Yrs. STA / Deputy Shop Supdt, 

Appr. Mechanics (Elect) 1400-2300/.. Rs. 1400/- 09 05 01 	03, 	18 	Both 	24 months 18 to 28 Yrs. 
Tr. Assu. Draftsman 	1200-2040/. Rs. 1200/- 03 01 01 01 	06 	Both 	12 months 18 to 25 Yrs.. (Elect.) 

Tr. Draftsman (Elect) 	1400-2300/- Rs. 1400/- 	- 01 	- 	- 	01 	Both 	24 months 	0%o 30 
22 
 Yrs. 

Tr. Head Draftsman 	1600-2660/- Rs. 1600/- 01 	- 	- 	- 	01 	Both 	12 months 20 to 30 Yzs (Elect.) 

12.) 	Traffic Apprentice 	1400-1440/ Rs. 1400/- 06 02 01 	02 	11 	Both 	24 months 20 to 28 Yrs. ç 

	

13) 	Commercial Apprentice 	1400-1440/, RB. 1400/- 06 02 02 01 	Ii 	Both 	24 months 20 to 28 Yrs. - 

	

34. 	Physiotherapist 	1400.2300/- 	- 	01 	- 	- 	01 	Both 	- 	18 to 28 Yrs. 

	

iS. 	Staff Nurse 	 1400-2600/ 	- 	13 04 02 07 	26 , 	Both 	 20 to 35 Yrs. 

	

16. 	Pharxnasjst 	 1350-2200/- 	- 	04 01 01 	01 	07 	Both 	- 	20 to 30 Yrs. 

	

17 	Lab ABBU. 	 975-1540/. 	- 	01 	- 01 	- 	02 	Both 	- 	19 to 28 Yrs, 
App.Mechanjcs 	1400-2300 	Rs.1320/- 04 02 01 01 	08 	Both 	24 months 18 to 28 Yrs Elec/DSL 
Tr. Deputy Shed 	2000-32001- Rs.2000/. 	- 01 	- 	- 	01 	Both 	12 months 20 to 30 Yrs: Suptd (Elec / DSL) 

Appr. Mechanics 	1400-2300/. Re. 1320/- 04 01 02 01 	03 	Both 	24 months 18 to 28 Yrs. (DSL/Mech) 

Appr.Traan 	 1320-1350j- Re. 1320/- 06 03 01 02 	12 	Both 	24 months 18to28Yrs. Examiner 

	

22. 	Tr.Asstt. 	 1200-2040/- Rs. 1200/- 01 	- 01 	- 	02 	Both 	12 months 18 to'IYrs. 
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'—' 'CATEGORY NAME OF 	SCALE STIPEND 	VACANCIES 	SEX 	PERIOD OF AGE 
NO. 	THE POST 	OF PAY DURING 	 TRAINING AS ON 

TRAINING UR SC ST OBC TOTAL 	 01-06.96 

- Draftsman (Mech) 	1400-2300/- Rs. 1200/- 02 	• 01 	- 	03 	Both 	24 months 18 to 28 Yrs, 

Appt. Junior Chemical 	1320-2040/s Ra. 1320/- 02 	. 	- 01 	03 	Both 	12 montha 18 to 15 Yji. 
& Metallurgical Assit. 

Tr,Chemkal 	 1400-2300/- Rs.1400/- 02 01 	- 	- 	03 	Both 	12 months 22 to 30 Yrs. 
& Meta1lugical Asstt, 

26, 	Tr, Dcputy Shop 	2000-3200/- Rs.2000/- 01 01 01 	- 	03 	Both 	12 months 200 30 Yrs. 
Supt.d. (Workshop) 

Appr.Mechanics 	1400-2300/- Rs,1320 	05 02 01 02 	10 	Both 	24 months 18 to 28 Yr. 
(workshop) 

Appr.Chief Train 	2000-3200/- Rs.2000/- 02 01 	- 	- 	03 	Both 	12 months 20 to 30 Yrs. 
Examiner 

Hindi Asstt. 	 1400-2300/- 	- 	01 	- 	- 	01 	02 	Both 	- 	18 to 28 Yes. 
Or-fl 

30 	Appr. permanent way 	1400-2300/- Rs.1400/- 18 06 02 09 	35 	Both 	12 months 18 to 28 Yrs. 
Inspector Gr.fl 

Appr.Junior 	 2000-3200/- Rs. 2000/- 03 01 01 01 	06 	Both 	12 months 20 to 30 Yrs. 
Engineez(P.way Gill) 

Appr. Permanent 	1400-2300/- Rs, 1400/- 12 04 02 05 	23 	Both 	12 months 18 toibYrs. 
Way Mistry  

Tr, Asstt. 	 1200-2040/- Rs. 1200/- 15 04 05 05 	29 	Both 	12 months 18 to 25 yes. 
Draftsman (Civil) 

Ti. Draftsman 	1400-2300/- Rs. 1200/- 04 01 01 01 	07 	Both 	18 months 20 to 30 Yrs. 
(Civil 

Head Draftsman 	1600-2660/- Rs, 1600/- 04 01 02 01 	08 	Both 	12 months 20 tO 30 Yes. 
(Civil) 	 . 

Tr. Senior Design 	1600-2660/- Rs, 1600/- 01 	01 	- 	- 	02 	Both 	12 months 20 to 30 Yes. 
Asstt.(Civil) 

Junior Accounts 	1200-2040/- 	- 	15 04 06 06 	31 	Both 	3 months 	18 to 25 Yes. 
Asstt. 

Asgt, Tcacher 	1640-2900/- 	- 	- 	01 	- 	- 	01 	lIOth 	- 	20 to 40 Irs. 
Grade - I (Commerce) 	 .. 

39.emonsLratoj 	1400-2600/- 	- 	01 01 	- 	- 	02 	Both 	- 	20 tO 40 Yes. 
Püie Science) 
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TV 
EDUCATIONAL OUALIFJCATION: 

Category No. I : Matriculate. Speed 80 w.p.m. and 40 w.p.m. in Shorthand and Type writing 
respectively. Knowledge of Hindi stenography will be given preference. 

Category No. 2. : Degree in Mechaniçal I Electrical I Electronics Engineering. OR M.Sc. (Physics) 
AddI. weightage will be given for field experience in these disciplines. 

If
46  

I 

Category No. 3. : Dipidma in Electrical / Electronics Engineering. OR; BSc. (Physics) 

category No4 : Diploma in Electrical / Electronics I. Telccoinm. / Radio Engineering. OR B,Sc. 
(Physics)  

Category No. 5. : Matrictilation and (i) ITI certificate in Electrical Radio / Wireless / Telecomm .:/TV 
trade and I (one) years experience as Casual. TCMIWTM in S&T Department. OR (ii) Must be Casual 
1CM / WTM for 3 years in S & T Department. OR (iii) Pass in plus two stage in Higher Secondary with 
Mathematics and Physics. 

Category No. 6. : Minimum IT! certificate in draftsmanship (National Trade Certificate by Government 
of India NCVT) in the respective disciplines from recognised institutes or equivalenL the course being 
of two years duration. Engineering diploma holders (Mechanical / Electrical / Eletronics) and holders 
of dip'oma in draftsmanship from recognised institutes will also be eligible. 

Category No, 7. : Degree in Electrical Engineering from a recognised University. 

Calegory No.. 8. : Diploma holder in Elect. Engineering (3 years course from a recognised Institute). 

Category No. 9. IT! certificate in Draftsmanship (National Trade Certificate by the Govt. of India. 
NCVT) in Civil Engineering from recognised Institution or equivalent, the course being of two years 
duration. Electrical Engineering, diploma holders and holders of diploma in draftsmanship from 
recognised Intitution will also be eligible. 

Category No, 10. : Matric plus 3 years diploma in Electrical Engg. from Government recognised 
Institution or recognised College. 

Category No.11.: Degree in Electrical Engineering from a recognised University. 

Category No. 12..& 13: (i) Graduate (ii) Diploma in Rail Transport and management from the Institute 
of Railway Transport, New-Delhi will be a desirable qualification. 

NoLe 	Posting of Traffic / Commercial Apprentices will involve working in Night shifts and other 
odd hours  and postings also may be t sm I road side stations. Lady candidates may apply if they are 
ready for such eventualities. 
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i.&Qry Np, 14.: Diploma in Physiotherapy from a Recognised Institution after Passing the interme-
diaie, Pre-University Course or Higher Secondary or equivalent Examination. 

Category No.15. : Candidates must have passed Matriculation or its equivalent examination and possess 
certificate as registered Nurse and Midwife having passed the three years course in general Nursing and 
six months course in Midwifery from a school of Nursing or other institution recognised by the indian 
Nursing council or BSc. (Nursing). They must be able to speak in English, Hindi, Assamese or Bengali. 

Category No.16. : (a) Should have passed the H.S.L.C. examination or its equivalent. (b) Possess 
certificate / Diploma in Pharmacy. (c) Registered with the State Medical faculty / Pharmacy council. (d) 
Legible hand writing and be able to read and write one or more local vernacular language. Experience 
in a hospital is preferred but not essential. 

Category No.17.: Matriculation with Science, one year experience in Pathological or Biô-Chemical 
Laboratory, Science Graduate with Diploma in Laboratory Technician course from a recognised 
Institute such as all India Institute of Hygiene and Public Health shall bepreferrçd. - 

Category No, 18. : Diplorha in Elect. Engg. (3 years) from recognised Institute. 

Category No.19. : BE (Electronics) Electrical. 

Category No.20. : Diploma in Mechanical Engg. (3 Yrs) from recognised Institute 1...) 
_ 

Category No.21. : Diploma holder in Mechanical Engineering (3 Yrs.) Course from a recognised 
institution. 

Cateorv Nø22. : Minimum IT! certificate in Draftsmanship (National TraØe certificate by Govt. of 
India NC VII') in the respective discipline from recognised institutes or equivalent,the course being of two 
years duration. Engineering diploma holders in respective discipline ahholders of diploma in 
Draftsmanship from recognised Institute will also be eligible 

4 

•1 

Category No.23. : Diploma in Mechanical Engineering. 

Category No.24. : Degree in Science with Chemistry & Physics with minimum of 45%. 

Category No.25, : Degree in Metallurgy I Chemical Engineering or MSc. degree in Chemistry/Applied 
Chemistry. 

Category No. 26 : BE (Mechanical) 

Category No. 27 : Diploma in Mech. Engineering. 

Category No.28 : Degree in MechanicallElectrical Engineering from a recognised Engineering College. 
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. : 	CaegoyNo. 29 : B.Awith Hindi aselective subject&English on a subject at degree level, oragraduate . . 	with English as a subject plus a degree or diploma in Hindi equivaIentto B.A. or higher standard of B.A. • 
• 	' (Hons) in English and a decree or post graduate degree or diploma in Hindi. 

,.; 

Category No. 30 : Diploma in Civil or MechsjüaJ oElectrical Engineering. N.B. If enough candidates 

f with qualification of Diploma in Civil Engineering become available, the Recruitment will be confined 
-. 	-. 	to them. 

: 	 . 

	

. 	Category No.31: Degree in Civil 1nginering. 	 ' 
£. 	., 

	

'• 4. 	Caiegory Np. 32 : (10 + 2 ) with science and Maths. Diploma holders in Civil / Mechanical /Electrial 
•.,. .•. 	Engineering also be eligible. 

- 

- Catigorv No.33 : Minimum IT! certificate in Draftsmenship (National Trade Certificate by Goyt. 6i • 

I 	 / 	India, NCVT) in Civil Engg from recognLsed Institution or equivalent, the course being of 2 yr 
duration. Civfl Engg. Diploma holders and holders of diploma in Draftsmenship from recognised . 

i Institution will also be eligible 	 -. 

4 	 .--.. 	 ':: 	•' 
Catgorv No. 34 : Maine plus 3 yrs. diploma in CivihEngg. from Govt. recognised Institution' d r . 	' I 
recognised colleges.  

	

'- 	Category No. 35: Degree iii Civil Engg. Department of a reognised University. 

- 	 .4. 	 '•.--. 	 • 	 . 	 . 	 .... 	
', 	 k 	 . 	•. 	! 	 ' 

4 Category No 6 Degree in Ctvil Engineering Deparmenxor equivalent examination 

. 	. ' 	 . 
r 	Category No. 37 : University degree preference being given to person with I & II divisions- Honoursy 

& Master Degree The cardidate should possess typing prof nciany of 30 worçls per ninute in Englisli 	'4 

" . or 25 words per minute in..Hindi as. an essential qualification besides the presèribed educational. 
qualification 	. 	 .. 	 • 	 '' 	5. 

• 	44 
CateIy No 38 (i) II nd class Mastçr's Degree in Commerce with special papej Banking 
(ii) Uwversity Dgree / Pip1oman Education / Teaching OR Integrated two years Post Grduate courC 

	

1. 	utRegional Co1legesof edticauon of N C E RT, (tu)  Competence to teach tlrougb Asswese mLdium 
:'1\. 	 • 	•. 	 • 	 .• 	.. 	•. 	

• 	 . 
I 	•_ 	, 	 - 	 • 	 3_4444 	 S 	 ' 	 , 	• 

CateO.,No. 39: (i) II-ndclassBachelors Qegree with Physics, jiemistry and one subject Outof Botanyt. 

	

'i 	/ooIogy % marks can be consi4rd equivalent to lind class whete there is no demarcation of class 
_$ 

	

	-1 in Bachelor's Degree (ii) Unr4iersify Degree/Di'loma-in..EducatiOn1Teaching OR 4 years integiated 
Degreeourse in regional colleges of E1ucaUor o? C.E,.I.T: (jii) Competence to tea throig1L 

	

.1..,. 	English'idBcngali MLdium 	"., 	 C 
''(.L 	.4,1 	 4 	 . 	 . 	. 	 • 	 . 	4 	 . 	' 	 . 	 * 
4.. 	 . •. 	

' .' 	
4, 	 i ... 	 .. 	 - 	 .4 	 4' 	 . 	 _., 	

,• 	-I. 

'Z' , I.I ', , 	.. 	 ' 	 , I - 	
on14. 	vu 	 ft 

' 	- f..y 	. .'. •.•' 	 . 	.,_-vr --)ç A ,- 	 * 	
4 	

.4 	 . 	• 	\,. 	 '-.4. 

	

w,4:-. 	 1.' 	- • 	.4 '."'-I\IIfJ, 	. 	. 	 .. 	 . 	• . 
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4 	 *4.. 	 • - 	.' '. '4.1 /1 b' 'q4• 	 • 	 . 	 . 	 49 	 4 - 
• 	'. 	• 	 ...4 	' ••,.- 	 ,-- 	• 	. 	, 	ft... . 	,,,4 	- • 	. 	 • 	 i. 	 . 
•&i'.? 	 -. 	 • 	• 	 • 	 - 	. 	. 	. 	 - 

- 	141 	•  

Al 

	

"r' "c-Li ' 	 • 	• 	 ft 	 .l. • 	••. 	 - .) 	 ( . 4 	 ' 	.4 

•-' 	 . 	. 	- 	.4- 	• 	 . 	- 	4._'44 •• 	• 	 • 	.9 	,.. 

11.,r\ 	'\ \' 	 * 4 	 " 	
4* 	 .•I.•-'.•.-.— 	 - I 	- 

	

, 	 •I 	- 

4 	 . 	 %t4,\ 	
- 	 ••••-_ 	

..:. 	
. 

( 	 ft 



VII 

N,B.: (i) A GENERAL RELAXATiON IN UPPER AGE LIMiT FOR ALL COMMUNITIES! 
CATEGORIES OF CANDIDATES HAVE BEEN GIVEN BY 5 YEARS BESIDES 
THE AGE RELAXATiON GIVEN IN PARA-2. THIS RELAXATION IS APPLI-
CABLE FOR 2 YEARS WITH EFFECT FROM 4/8/95. 

NB.:(ii) TBE CANDIDATES MUST HA'LEACOUJRED 1-HEESSENT1AL OUALIEICA 
TIONSASLMD DOWN AT THE TIME OF SUBMISSIONJ)F APPLICATION. 
CANDIDATES WHO HAVE YET TO APPEAR AT THE EXAMINATION AND 
WHOSE RESULTS ARE WITHHELD OR NOT DECLARED ARE NOT ELIGIBLE 
TO APPLY, 

I. GENERAL INSTRUCTION 

1,1. ABBREVIATION USED: 

SC = Scheduled Caste, ST = Scheduled Tribe , UR = Un-Reserved, OBC = Other Backward Cias, 
LP.O = Indian Postal Order. 

1.2. The number of vacancies shown may he increased or decreased. 

1.,. SC /ST/ OBC candidates can apply against UR posts but they will have to compete with UR 
candidateS. SC/ ST/ OBC candidates need apply strictly against their respective vacancies only. 

2. AGE LIMIT 

2.1.. The age will be reckoned as on 01-06-96. The upper age limit is relaxable as under 

By 5 years for SC/ST candidates and by 3 yrs. for OBC candidates. 

By 5 years for Bonafide displaced Goldsmiths. 

(C) By 10 years in case of physIcally handicapped. 

Upto the age 40 years for "RESERVISTS" not yet employed in Govt. service. 

Upto the extent of service rendered by Group 'C' and Group 'D' Railway staff and casual 
Labours I substitutcs provided that they have put in minimum of 3 years service (continuous 
or broken) subject to the condition that the age of 35 yrs. For working quasi-Administrative 
offices of the Railway organisation such as Railway Canteens,Co-Operative societies and 
Institutes upto 5 years service rendered in such organisations and upper age limit of 35 yeazs 
whichever is less. 
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(I) Upper age limit in case of widows, divorced women and women judicially separated from 
their husband but not remarried shall be relaxed upto the age of 35 yrs. 	 0 

(g) Upto maximum age of 45 years for repatriates from Burma and Sri Lanka who migrated 
to India on or after 1st June 1963 and 1st November 1964 respectively and from East 
Pakistan (Now BanglaDesh) on or after 1st January 1964. 

3. ''HOW TO APPLY 

3.1. Candidates should apply in their own handwriting either in Hindi or English with ink I ball 
pen (not in pencil) on good quality plain white paper of foolscap size (i.e. 330 mm x 220 mml 
on one side of the paper in the format as given at the end or prescribed RRB's application 
form obtainable from important Railway Station of N.F. Rly. strictly observing all the 
instructions given in Employment Notice. Newspaper cuttings or the Xerox copies or any other 
format should not he used. 

3.2. Candidates should note that only international form of Indian numerals (i.e. 1,2,3,4.....) should 
be used while tilling up the application form. 

3,3. They should take care that entries made In the application form are clear 1  legible and without 
erasing or overwriting. 

4,1 , For Sd ST / Physically Handicapped = Nil (Being exempted) 

4.2 FOR OTHERS 

For post carrying scale of pay upto Rsj5QQL- = Rs. 20/-
For post carrying scale of pay above Rs.950-1500/ = Rs. 30/- 

4.3. The above examination fee should be paid by UR / OBC candidates in the form of CROSSEI) 
INDIAN POSTAL ORDER ONLY. (Purchased on or after the date of publication of this 

Employment Notice but before 30/06 /96 drawn in favour of the Assistant Secretary1 RRB/ 
(3uwahati. Remittance of examination fees in any other form except I.P.O. will not be 
accepted. The examination fee is not refundable under any circumstances. An application not 
accompanied by I.P.O. for the requisite amount will be summarily rejected. The candidates 
should write his/ her name, full Address, E. N. No. on the I.P.O. The counter foil of the I.P.O. 
should be retained by the candidate. The I.P.O. No. and value should be indicated on the 
application form, or in the space provided in the prescribed format attached herewith. 

5. ENCLOSURES TO THE APPLiCATION: 

The following enclosures should be firmly stitched along with the application form. If any of 
these are not sent or sent separately or subsequent to the receipt of the application, the 
application will be rejected. The enclosures are: - 

5.1. Crossed Indian Postal Order of the required amount towards examination lees, if not 
exempted otherwise. 
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5.2. Three copies of recent photographs of pass-port size, one pasted on the application in the 
space provided and two firmly stitched with the application. The photographs should 
bear the'signature of the candidate. 

5.3. (a) Attested true copies of Caste certificate from competent authorities in the case of 
Scheduled Caste I Scheduled Tribe / OBC candidates. 

(b) For OBC, a certificate to the effect that the candidate does not belong to the persons / 
sections (CREAMY LAYER) mentioned in Col.3 of the schedule to the Govt. of India, 
Deptt. of Personnel and training O.M. No 360 12/ 22 /93 EstE (SCT) dated 8.9.93 is required 
and the certificate should be in the prescribed format circulated by Ministry of Personnel 
Grievances and pension Depu. of personnel and Training, Govt. of India, New Delhi. 

5.4. Attested true copy of Mark Sheets and other certificates of educational qualifications. 

5.5. Attested true copy of documentary evidence of age, i.e. H.S.L.C. Admit card etc. 

5.6. Attested true copy of No objection certificates from employer, if already employed. 

5.7 Two self addressed envelopes of size 27.5 x 12.5. cms. with Rs, 2/- postage stamps each pasted. 

FOR SERVING EMPLOYEES: 

Candidates serving in Govt. Quasi-Admn. Ot'fice/ Organisation and Institutes should apply 
through proper channel or should apply directly to the RRB/ Guwahati with NO OBJECTION 

CERTIFICATE from their employer to avoid delay. The last date for application to reach this 
office will not be extended on account of any delay in transmitting the application by concerned 
office. No advance copy of application will be entertained . Applications received after 
the closing date / hours will not be accepted. 

Separate application is required.to be sent for each category. Contrary to this, if more than 
one post is applied for in one application the same will be rejected. 

INVALID APPLICATION: 

The applications which suffer from the following deficiencies / irregularities will be summarily 
rejected. (i) Incomplete/illegible applications or applications made on news-paper cuttings. 
(ii) Unsigned application. (iii) Without I.P.O., I.P.O. without post office seal, or I. P.O. for 
lesser amounts for unreserved candidates / OBC. (iv) Without complete / proper enclosures. 
(v) Unattested or self attested copies of documents (vi) Without two self addressed envelopes 
stamped with Rs. 2. 00 postage stamps each, (vii) Applications submitted by the candidates 
who do not fulfill the eligibility criteria. 

8. (a) The certificates, postal order, photograph etc. received separately subsequent to the receipt 
of the application will not be connected with the application, such incomplete application, 
will be rejected summarily. 

Contd .....X 



x 	
Ir 

Free second class Railway pass as and when admissible 
is given by the Board to the candidat, 

who belong to SC / ST Community or who are bonafide displaced persons if and when they are called for written 
examination and interview test. All other Candidates called for are to appear at their Own cost. 

U). The date and 
venue of the wtjttcn exanhjtjon an1 interview will be xcd by the Bord and will he intimated to the d ig ihle 	 fl 	 a Candjda,s in due course, Rquest for 

POStJ)Oflenlent of the examination Interview and Change of centre / venue will not be ntertaih1ed. 

CANVASSING IN ANY FORM WILL DISQUIpy A CANDIDA'E 

The decision of the Board in all 
matters, relating to eligibility, acceptanceoj. rejection of the 

application issue of free Railway pLsses, Penalty for false information mode of selection, 
Conduct of exanjnatjon speed, practical test, interview, selectiol) allotment of pose to selected 
candidates etc. will be final and binding on the candidates and no enquiry or correspondence 
will be entertained by the Board in This COnnection 

MODE OF SELECTION: 
The selec tion 

will be made on the b asis of Written examination speed tesWprac(jcai test, lntervi 	etc. Merely satisfying the educational 
qualifica5 and the age prescribed itself will not ConStitute a right to be called for the 

written exanliflatjon Unless the ca fulfjJJ other Conditions / requirern5 given in the Employment Notice. 
	

ndidates 
 

The syllabus for the Written examinatjn will be generally in confrmity th the educational 
standards and technical qualificaj5 prescribed for the VariouS posts. The questions will be of Objtj 	

curn- subjective nature on general knowledge, General English, General 
Arjthmatjcs and the related subjects to the respective categories subject to minor variations. 
The written test will consist of one sitting of duration 2 to 3 hours. 

The Railway Recruitine,t Board, at its discretjn may hold addi. Writtcj 
tCl() / Pracijij 

Speed tcSt(s) and / or mtervjew if ctnjj 	
b, all or li a liIUjtC(f 11knilber of candidates including absentees as may be deemed fit by 

the Railway Recruitment Board. 
The appointment of candidates 

would he Subjt to their being found Medically fit in the 
appropriate Medical classification 

• 17. The selection of the candidates by the Railway Recrujicnt Board does not contèr any right on the candidate for the post. 

The kailway Recruitment Board is not responsible for any inadvertent errors in printing of the notification 

The Railway Recruittheflt Board is not responsible for any postal delay or wrong delivery. 

(R. K. Bartliakur) 
Chwrman, 

9. 



(DER CERTIFICATE OF POSTING) / 

\? cl rl 115 	 (i
00, 

RILWAY RECRUITMENT BOARD GUWAHATI 

	

*Mvt — 	 STATION ROAD, 
lIkLl -1 	 GUWAHATI-1 

rkd 	 (IcIIu) 	 f9f: 
ADMIT CARD FOR WRITTEN EXAMINATION (Not Transferable) Date:___________ 

Catg Name of the candidate & address 	 Post applied for 	 tu  

WE  

.0 

o 
.1- 

Affix your photograph 
and sign across it 

WR t1T ROLL NO. 

	

i triq, ft 	i Vqq 
EXAMINATION CENTRE 	DATE & TIME OF REPORTING 

7 
tnff W fmw 	1TZ 

Candidate's signature in presence of Invigilator 	Invigilator's Signature Asstt. Secy. S - 	 - - 	- 	- - 	- -- - -- - - - 
Please tear off along this line and retain for your record S 

RAILWAY RECRUITMENT BOARD, GUWAHATI - 781 001 • 
1T 

Name of the candidate & address Catg No & 
E.N. No. Roll No. 

Date of 
Examination  

o 

.0 

•- • lqftM * 	Examinalion Centre 

if 
Ill 	'.I1'I 	 1 	I I'cII 	1'Q 'I4\ 	,1IVII  

Please read and follow the "Instruction" overleaf. 	 _ _____ 
II4' TfI Asstt. Secy. 

---
- -----------------------,-----------

FREERAILWAYPASS 

FOR SC/ST CANDIDATES ONLY : On production ofthis letter you are entitled to free travel by railway 

19U 
GUWAHATI 	 0 

in second class only from 	 stn. to 	 stn. and back. 

This pass is available upto 

(Wf'-TR :' 	 '7 	S 
(Authority Railway Board's letter No. E (NG) I1-84/RSC/122 dtd. 23-11-84)  

____ (9 
*I49 Vf-T4 Asstt. Secy. 

S 
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Candidates Name: 	 . 
	 >. 

Full Postel Address: 	 , 	 • 

AA 

• .. 

iq i iif 

3TftI 

O . 	 31 	iftm 

. 	 1T 	3T 	i 	TTI 	i 	 i 	 i I • 	. . 

• 
. 	 I9l 

q 	i4Ip. 	tmri iirrji 

rhft q,7 fhT • ___ 

.. 

• . 

. 	 /ft iift1. 

• . 	. 

* ' 
• 

. 

• , INSTRUCTIONS 
1 	This call letter dces not by itself give any entitlement whatsoever for any appoirtment on the Railways. 
2. 	The candidate should reportat the examination hail punctually atthe bme mentioned in this call letter. 

• 
. 	 The Exaiiination shall comnence after formalities like criecking, atteidacice, collection of call letters 

hail etc. are ccmpleted. The candidate will not be allowed to enter the exiiination 	without producting 
'examination this call letter. He/She will rot be permitted to leave the examination hail before the 	 is 

• 	 . over and the Centre SupervorI1nvigilator has given dIrection to leave. . 

• • . 	

3, 	The duration of the examination will be about 2 hrs. or as mentioned of'i the question paper/answer 

. . booklet. 
b. 	You should bring with you a ball point'pen for your own use. 

Use of any books notebooks etc, i§ not permitted. Calculators are not permitted. 

. 	Resorting to any unfair mea'rs ii or in connection with this examination, misbehaviour by candidate 
causing disturbance in the examination halt will disuaity the candidate. 
The RRB reserves the right to o:der re-examination in the cae of any candidate or all candidates 
Furnishing any false information to the RRB. or deliberate suoression of any information will at any 
stage of its detection. renderthe candidate liable for bei'ig disqualified and debarred from appearing at 

if any setctionor examination for appointment on the Rlys or to any, other government service and 
appointed the service of such candidate is liable to be terminat'ed. 
If the candidate has received more than one call letter for a single catagory the candidate should 
appear on;y at one o the centres mentioned on the call letters and submit rest of the call letters to the 

- lnvigdator. 

• 	 • 	O. 	No criane of venue/centre or the examinaUon will be 	rmitted under any, circumstances. 

I 	 11. 	lt'may be noted thatin othei matters the terms, conditks etc. stated in the employment notification 

0 • 	• 	shall prevail.. 	 . •. 	 . 

• . 12. 	Decision cf RRB if. all matters will be final. 

• 

• 	Write your name anc address in te space provided on the top margin. 
Before leaving the examinaton hal candidate must submit.to the Invigilator the question booklet and • 	. anwerlOMR SHE_T. 	• 	 . 

• . 
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considered necessary and which may be of help i a exceeding 10 years and also subject to 	a. 
conducting the interviews, should be sent 	to 	non - ceiling limit of 30 years for apprentice cate- 
Officials whenever co-opted as members of the Inter- gories. 
view Board. 

For direct recruitment to all Otoup 'C' and 
r t113. The names of successful candidates who are 

Group '' vacancies, serving employees who 
have put in three 	COntinUOUS years 	service nn recommended by the Railway Recruitment Boards (4 on the Railways will be given age relax.a- selected by the 	Railway 	Admn. 	themselves 	for don to the extent of service put in, subject 

appointment on Indian Railways .. will be exhibited on . 	to upper age limit of 35 years not being 
9 

notice boards, in the Recruitment 	Board's 	offlc, 
. Employment Exchange concerned and published 	as 

exceeded, Similar age concession will 	be 

'T 
news item" in the newspapers free of cost as also 

applicable to such of the 	casual 	iabour/ 
substitutes as have put in three years conti- 

by the Railway AdministratiOns in their Divisional . 	nuous or in broken spells. 
and Headquarters offices. 	Selection of a candidate 
by a Board or a Railway administration is, however, Upto 45 years in respect of displaced per- 
no guarantee of employment, on the railway which is Sons who migrated to 	India 	from 	East 

. subject to his qualifying in the prescribed 	niedical Pakistan now Bangladesh) on or after 1st WR 	WrTff, examination and 'to his being otherwise suitable 	for January 1964 for Group 'C' and Group 'IY 
. 	'q 	'eq" ervlçe upder Government. posts and upto 30 years for apprentice caie- 
4$ 	mi i r gories. 	The above age limits are further 

30. , 	114. Power to relax or modify rulcs.—lhe 	cne- relaxable byilve yelirs in respect of such 
, 	f ml Manager or the Chief Administrative Ofln..t.r, am displaced persons belonging' to 	______ 

in speculcircuinstances and for reasons to be recor4- Casts and Scheduled lnb.b 
ed inwriting, relax or modify these ruleS ii SpCC1fiC 
individual Existing age concession.s allowed by specific' 

m VM  
cases. 	They can also issue orders 	for 

deviations from these rules in respect of certain CaL- 
instructions of the Railway Board for sped- 

gones or on certamn occasions provided such relaxa- fled category/categories of posts will cont.i- 
, dons are purely on a 	temporary 	basis. 	Railway 

nu 	to apply. 

k'tR 	lT T 
Board's prior approval is however, required to long 
rem-rn A candidate who is within the minimum and 

or permanent alteration of the rules. maximum age limits on 'a particular date 

q This power should be exercised by the 	General 
mentioned in the employment notice isstd 
by a Railway Recruitment Board may W. 

Manager or his Chief Personnel Officer, or the Chief treated as eligible for appointment 	against 
 WX . 	TTU 'Administrative Officer personally; but it shall not be a post on the 	Railway 	concerned 	even 

51 	mtir- otbrwmse redelegated. though the person concerned 	may 	bave 
' . 

. 
. , 	exceeded the maximum age limit 	on 	the  

i1 1. 
. 

115. Relaxation of the age limit.—The following 
date of actually joining an appoin 	a.. 

rlaxalions of age limit are permissible :— 	., 116. Employment, of physically hanc1p&:pex 

ift 	g ' 	" (i) By five years in the 	case 	of 	Schcdulcd 
sons.—Recruitment of physically handicapped 	- per 

Castes and Scheduled Tribes. 
Sons in identified Group 'C' and Group '' posts will 

. he regulated in terms of separate instructions isued 
by the Railway Board from time to time. 	There will 

Vq 	, (Ji) lJpto Sb,eo ' years 	(including 	apprentice be a reservation of vacancies @ 3% (1% each fci 
categories) 	in respect of serving Railway the Blind, the Deaf and the Orthopaedically.. handi- 

' 	' 

employees applying for direct 	recruitmemu capped) for recruitment of physically 	handicapped , 
sma toinitia1 categories and upto "fivoycars for persons the actual employment of selected candidates 

pos 	I 	
' 

- 	ts 	n the 	fl 	*1+A cite°ories being in identified Group 'C' and Group 'D' posts. in 
the itaitway services. 

(iii) Group 'D' emploecs applying for recruit-
meat to Group 'C' posts or as apprentices 
being allowed relaxation to the extent of 
service in Group '1)', but in any case not 

Sub-Section-- lII--R ecruil,, en-a,j— 	'ij -- --, 

117. The position indicated regirding normal 
channels of promotion in the following paragraphs in 
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• 	,/The General Manager (P) 
Nt. Railway. 

• 	(,uwahati. 	 .,, 	

• 

M,ciOfl 

Suh:-Seleclion by RRH nfShri Pradip Kanti Roy for the post of 
• 	 JE-11(DieseIMee11. 

Re-f: -  N. F. Ra.iiwavs1StterNO,E 12() I /Sec/Mechanicl1l( I 'oose) 

dated 1.8.2001) 

The proposal as contained in your Railways letter c1uoted above has 

been eonsidered b the Board and it has been decided that the proposal 

canno be agreed to as the candidte did not possess the requisite 

qlitc4ti)fl as muitioned in the notilicatiofl at the time ot applying for th e  

post. Board also desire that it may lx confirmed that thcrc is io OtI.CI ease 

of similar nture in the said panel of .1E-lI (l)iesel/Mech.) 

— 	 (Dh4Ta) 
OFFICER 

- -. (• 	— . -- 

	 Executive Director Establishnient(N) 
Railway Board 

~!kq L~ - 
f ( 	

( • 
,__t 	 j 

• 	 - 	 fr 
( 



NORTHEAST ERJØW.... 	WAY 

CONFIDENTIAL 

Office of the 
Chief Vigilance Officer 

No. Z/VIG/6f3/3/20/99 	 Maligaon, dated 7/3/2000. 

To 

Chief Personnel Officer, 
N.F.Railway, 
Maligaon. 

Sub:— Investigation of a complaint on 
racruitniunt of Apprentice Mechanics 
(DSL/Mechanjcaj)conduct,d by R.R.8,/ 
tuwahatj. 

1.0. 	A complaint was received by Vigilance alleging 
that the candidature of one Shri Pradj.p Kanti Roy who 
applied for the post of Apprentice Mechanic(0$L/Mech) 
against Employment Notice No, 1/96, Category No.2,was 
entertained even though not eligible fortha above post 

	

( 	on thedats of submission of the application forms to 
8/Guwahatj. 

2.0 	As per Employment Notice tto. 1/96 dated 20.05.96, 
readvartised on 25.04.97, the candid€tee were to submit 

'' 	thsir applicatjon forms within 3107 alanguith requisite 

	

41 	
- epclosures. One of the conditions of eligibility for 

ubmision of applications under N8(ii) Page—UI! was 
/aa u n d a r : - 

L 	
CANDIDATES IItJST HAVE ACQUIRED THE ESSENTIAL V' 	 9UALIFICATJONS AS LAID DOWN AT THE TIME OF 

SUPMISSION OF APPLICATION. CANDIDATES WHO HAVE 
YfiT TO APPEAR AT THE (XAMIATION AND WHOSE 

	

-/ 	 RESULTS ARE WITHHELD OR NOT DECLARED ARE NOT 
' 	L.IIBLE TO APPLY" *  

tyt, in c8se of Shri Pradip Kanti Roy the 
Investi,ation has revealed that t the time of submission 
of apylication dated NIL the diploma certificate in 
Mechanical Engg. was not submitted byhiiu and he submitted 
the concerned certificate on the day of Viva—voce i.e. 
10.03.98. It is also revealed that Shri Pradip Kanti Roy 
passed his final exam, of diploma in Mech.Engg. in August/97 
and collected his diploma certificate and markaheet on 
04.08,97 i.e. about three months after the closing date 
of the submission of applicition for the post of Apprentice 
Mechanic, The above fact has also been admitted by the 
candidate himself during investigation. As per notification 
Shri Pradip Kanti Roy was not eligible for submitting his ., 
application and further written test etc. But, it has ba9J( 
found that his application was COfl8idered by the ttan,/ 
Chairman/RRB irregularly and subsequently he was rec,airnendad 
for recruitment, 

	

4.0 	As certain records like call letter register 
containing Roll No. etc. are not available in RRB'a office 
and the Chairman was a non railway man(political nominee), 
staff responsibility could not yet be fixed. 

	

.0. 	The above position is bein brought to your notice or flaceasary act on as per extant rule. 

	

690. 	This letter is 
issuüd with the approval of CVO/FR 

IC_-K 
(K.KNagj)" 

for Off 

I 
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LtIH: 
Before the Central Administra ive Tribunal 	- 

Guwahati Bench :: Guwahati 

In the matter of : 	I 
O.A. No. 334 of 2001 

Shri Pradip Kant! Roy 

.Applicant 

-YS- 

1. Union of India & Ors 

•• .Respondent s  

- And- 

In the matter o:E : 

A reply,  filed on behalf of 

the applicant to the gritten 

statement filed on behalf of 

the respondents. 

The applicait begs to state as follows 

I. 	That a copy of the written statement filed 

by the respondents has been served on the applicant's 

Counsel and the applicaflt, having gone through the 

same, has understood the contents thereof. 

2. 	That atl statements made in the written 

Statement; which are not specifically admitted herein 

below and those which are contrary to the records, 

shall be deemed to be denied. 

• .2.... 

/ 
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That with reference to the statements 

made in paragraphS 1 and 2, the spplicant offers no 
Ar 

comment. 

That the statements and allegadons made 

in paragraphs 3 are not correct and the same are 

h ereby  denied. It is stated that the apDlicant had 

cleared all but one paper of the final year prior to 

1997 and apoeared for the final in one back subject 

in March, 1997. The applicant thereafter bonafide 

submitted his application on 30. 5. 97 andtherewith 

the "Appeared Certificate" issued by the Principal 

of Slichar Poly technic,Meherpur. Subsequently, a. 

provisional pass certificate was issued to the 

applicant on 23.6.97. It is relevant to state that 

the pass certificate was isud prior to the call 

letter dated 18.97 for written test. The allegations 

that the application is barred under the principles 

of acquiesance 	and that the applicant submitted 

the apnlication knowing that he was ineligible to 

apply are not correct and the same are hereby denied. 

5 	
That the allegations made in paragraphs 4, 

5 and 7 are not correct and the same are heiieby denied. 

It is stated that the rights of the applicant has 

been Violated and the intervention of this Hon'ble 

Tribanal is sought for redressing the grievances of 

the petitioner. 

6. 	
That the allegation made in paragraph 6 

of the written statement that the applicant has no 

Fil 

. . . . . 3. . . . 
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valid cause of action is false and are hereby denied. _ 

It is stated that the applicant successfully 

completed the written test held on 31.8.97 and the 

viva voce hell on 21.2.98 and vide letter dated 

58.98 issued by,  the General i4anager (P) the applicant 

was informed of his selection for the post of Trainee 

Apprentice Mechanic (DSL/Mech). Subseiently vide 

order dat,cd 24.8.98 issued by the General ilanager(P) 

the applicant was appointed temporarily as Trainee 

Apprentice Mechanic: (DSL/Mech). It is relevant to state 

that the apolicant actually underwent traininq as 

Trainee Ap?rentice Mechanic (Workshop) for a period of 

l/2 years and the applicant successfully completed 

training on 28.2.2300. Thereafter by the order dated 

28.2.2000 issued by the Principal/STC/NBOhe applicant 

ws also spard for f rher posting which, however, was 

not forthcoming. As such it is not correct as alleged 

that no cause of action or right for appointment has 

arisen in favour of the applicant and that the 

applicant's eligibility fO.L apoointment is incorrect 

and is based on wrong premises. It is also stated that 

the case of the petitioner ought to he viewed :eeping 

in mind the facts and circumstances of the case. 

7 	 That with reference to the statements 

made in paragraph 8 of the written statement, the 

statements made in paragraphs 4(a) to 4) of the 

application, are reaffirmed and reiterated. 

. . .4.... . 
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8. 	 That with reference to the statements 

made in paragrah 8(i) and 8(u) of the written 

statement, it is stated that the applicant honafiie 

believed that he was eligible to apply for the post 

of Apprentice Mechanic • As such the applicant subitted 

his application along with the Appeared Certificate" 

issued by his Principal. It is relevant to state that 

as per point 8 of the Employer Notice no.1. 1.8.96 it 

was stated that 

" B. INVALID APPLICATION : 

The applications which suffer from the 

following deficiences/irregularities will be summarily 

rejected ........... ,vii) Applications submitted 

by the candidates who do not fulfill the eligibility 

cr:ieteria. 

As the petitioner's application was not summarily 

rejected, but rather call letters for written test 

and viva-voce were issued, the applicant did not have 

the slightest Jouht that his application was in any 

way insufficient or irregular. It is stated that the 

applicant ias issued a provisional pass certificate 

on 23.6.97 which was duly subiiitted much before the 

issuance of the call letter dated 1.8.97 for rgjefl 

test. Subsequently, the applicant also underwent 

training for 1 1/2 years. 1 t is deni' d as false that 

the applicant from the initial stage had known that he 

was ineligible to apply. it is stated that the applicant 

has- already spent a substantial amount of time in the 

. 0 0 .5. . •! 
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entire selection process and his also successfully 

corpleted training foy a period of 1 1/2 years in the 

Railways. It does not lie on the mouth of the 

respondents to now p1 cad any error on their part as a 

justification to penalising the applicant.The apolicant 
AItZErE9 

cannot be made to suffer for any A 	 4on the 

part of the Railway administration and the respondents 

are misusing the term I*Public  interest" and ' 1 n ational 

interest" to cover up for their a wn error. It is not 

correct as alleged that no right has accrued in favour 

of the applicant.It is stated that as a model employer, 

it is incumbent on the respondents to act fairly and 

all the times spent by,  the petitioner on training and 

ancillary activities cannot be wished away or ignored. 

It is stated that whJLe ordinarily there may ,  be no 

illegality in cor:.ecting a mistake in the facts and 

circumstances of ti-e case, the same cannot be done to 

the prejudice of the applicant and in violation of 

his rights. A copy of the provisional pas sed 

certificate is annexed hereto and is marked as 

Anneyure-VI. 

9• 	 That with reference to the stements 

made in paragraph 8(iii) of the written, statement 

the statements made in paragraphs 4(h) of the 

application are reaffirmed and reiterated.It is stated 

at the cost of repetitior,  that the applicant cannot 

be made to suffer for errors and lapses on the part of 

the Railway authoritieS.t is stated that as per clause 

18 of the agreement, on successful completion of the 

. . . . . . 6. . . 9 
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aporentieship, the applicant was required to serve 

the railway administration for at least 5 years. 	2 
That with reference to the stateients 

made in paragraph 8(i) of the written statement, 

it is stated that the applicant had been issued a 

pfovisional pass certificate on 26.3.97 well before 

the issuance of the call letter and there were no 

indication whatsoever from the authorities that the 

applicants apolication was in any insufficient or 

improper. As such there were no question of the 

applicant not taking part in the selection process 

t is denied as incorrect that the apolicant was not 

eligible for applying for the post and the applicant 

was Piet aware of this, 

That with reference to the statements 

made in paragraph 8(v) of the written statement,it is 

stated that the applicant having been issued a 

provisional pass certificate on 23.6.97, well before 

the issuance of call letter dated 1.8.97 and the 

applicant having also successfully completed training 

for 1 1/2 years under the Railways, the applicant 

has acquired the right and is entitle to further 

posting under the railways. 

That with reference to the statements 

made in paragraph 9 of the written statements, it is 

stated that as an instrumenta1it 	the state, 

Indian Railways is required to act fairly and cannot 

ignore the rights accNed to the applicant or 

penalise the applicant for its own mistakes. In this 

context, futher submission shall be made at the time 

•••.. 



of hearing. 

That with reference to the statements made 

in paragraph 13 and 11 of the written statements, 

the statements made in the paragraphs 4(j),4(k), and 

4(i), 4(m) of the application are reaffirmed and 

reiterated. It is denied as false that "the facts 

that he lackeA eligibility for the post on 31.597 

remainsun-rebutted". It is stated that in the facts 

and circumstances of the case, the petitioner is 

entitled to further posting. It is also stated that 

contentions raised by the respondents recarding non-

fulfilment of eligibility criteria and the 

consequences thereof are not tenable in the eye of law 

as well as in facts. 

That while denying the statements made 

in paragraphs 12 and 14 of the written the statements 

made in paragraphs 5,8 and 9 of the application are 

reaffirmed and reiterated. 

That with reference to statements made 

in paragraph 13  of the written statement, it is stated 

that the Railway Board illegally and arbitrarily 

rejected the representation of the apolicant. 

That the statements made in paraoh 15 

of the written statement are denied and as such 

statements are repetitions of statements made in 

'1 
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earlier paragraphs, the same are not dealt with herin 

detail. 

17. 	 That the statements and contentions 

raised in paragraphs 16 to 20 of the written statement 

are not correct and are not tenable, The applicant 

ha'ing made out a case for interference by the 

Hon'ble Tribunal, the Hon'ble Tribunal may be 

pleased to grant relief as prayed for. 



rA 

Verification 

II 	
I, Sri Padip Kanti Roy 1  son of 

Naresh Chandra Roy, aged about 27 years, resident of 

Behra Bazar, P.O. Tarapur, bilchar-3, Assam, do hereby 

verily verify that all the statements made in this 

reply to the written statement are true to my 

knowledge and belief and I have suppressed no 

material fact. 

And I sign this :jerifiCatiOfl on this 

the 1st day of april, 2002, at Guwahati. 

/12 
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